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GOVERNMENT OF WEST BENGAL
LAW DEPARTMENT
Legislative
NOTIFICATION

No. 1463-L.—16th Decemnber,201].—The Governor
having been pleased to order, under rule 66 of the

Bill No. 19 of 2011

THE WEST BENGAL UNIVERSITY LAWS
(AMENDMENT} BILL, 2011,

A
BILL

to amend the Caleutta University Act, 1979, the North Bengal University Act,
1981, the Burdwan University Act, 1981, the Vidyasagar University Act, 1981, the
Kalyani University Act, 1981, the West Bengal State University (Barasat, North 24-
Parganas) Act, 2007, the Gour Banga University Aci, 2007, the Sidho-Kanho-Birsha
University Act, 2010, the Jadavpur University Act, 1981, the Rabindra Bharati Universiry
Act, 1981, the Netaji Subhas Open University Act, 1997, the Bengal Engineering and

Science University Act, Shibpur, 2004, and the West Bengal University of Technology
Act, 2000.

Rules of Procedure and Conduct of Business in the
West Bengal Legislative Assembly, the publication of the
following Bill, together with the Statement of Objects and
Reasons and the Financial Memorandum which accompany
it, in the Kolkata Gazette, the Bill, the Statement of Objects
andReasons and the Financial Memorandum are accordingly
hereby published for general information:—

WhEREAS it is expedient to amend the Calcutta University Act, 1979, the North
Bengal University Act, 1981, the Burdwan University Act, 1981, the Vidyasagar
University Act, 198) , the Kalyani University Act, 1981, the West Bengal State
University (Barasat, North 24-Parganas) Act, 2007, the Gour Banga University Act,
2007, the Sidho-Kanho-Birsha University Act, 2010, the Jadavpur University Act,
1981, the Rabindra Bharati University Act, 1981, the Netaji Subhas Open University
Act. 1997, the Bengal Engineering and Science University Act, Shibpur, 2004, and
the West Bengal University of Technology Act, 2000, for the purposes and in the
manner hereinafter appearing ;
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Short title and

commencement.

Amendment of
West Ben. Act
XXXVIIL

The West Bengal University Laws
(Amendment) Bill, 2011,

(Clauses 1, 2.)

It is hereby enacted in the Sixty-second Year of the Republic of India, by the
Legislature of West Bengal, as follows:—

1. (1) This Act may be called the West Bengal University Laws (Amendment)
Act, 2011. : ;

(2) It shall be deemed to have come into force on the 2nd day of November, 2011.

2. In the Calcutta University Act, 1979,—
(1) in section 2,—

(i) after clause (20), the following clause shall be inserted:—

‘(20a) "State Government" means the Government of West Bengal
in the Higher Education Department;’;
(ii) in clause (23), for the words "a Professor, Reader, Principal,
Lecturer;", the words "a Principal, Professor, Associate Professor,
Reader, Assistant Professor," shall be substituted;

(iii) for clause (24), the following clause shall be substituted:—

‘(24) “Teacher of the University” means a Professor, Associate
Professor, Assistant Professor, or any other person, holding
a teaching post including a part-time teaching post,
appointed or recognized as such by the University;’;

(iv) clause (29) shall be omitted;
(2) for section 8, the following section shall be substituted:—

et 8.(1) (a) The Vice-Chancellor shall be appointed from
the persons of the highest level of competence, integrity,

morals and institutional commitment. The Vice Chancellor shall be a
distinguished academic with a minimum of ten years of experience in a
University system of which at least 5 years shall be as professor or ten
years of experience in a reputed research or academic administrative
organisation of which atleast 5 years shall be in an equivalent position of
professor.

(b) The Vice Chancellor shall be appointed by the Chancellor out of
the panel of three names recommended in order of preference by the
Search Committee constituted by the State Government, While preparing
the panel, the Search Committee must give proper weightage to academic
excellence, exposure to the higher education system in the country and
abroad and adequate experience in academic and administrative governance
and reflect the same in writing while submitting the panel to the Chancellor.

(c) The Search Committee shall consist of the following Members:—
(i) a nominee of the Chancellor, who shall be the Chairperson
of the Committee;
(11) a nominee of the Chairman, University Grants Commission;
(iii) a nominee of the Senate:

‘ Provided that all such Members shall be persons of eminence
in the sphere of higher education and shall not be connected
In any manner with the University or colleges or institutions
affiliated with the University or recognised by it.

(2) (a) The Vice-chancellor shall hold office for a term of four years
or till he attains the age of sixty-five years, whichever is earlier, and shall
be eligible for re-appointment for another term of four years or till he
attains the age of sixty-five years, whichever is earlier. following the
porovisions of sub-section (1).
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(Clause 2.)

(b) The Chancellor may, notwithstanding the expiration of the term of
the office of the Vice-Chancellor or his attaining the age of sixty-five
years, allow him to continue in office till a successor assumes office,
provided that he shall not contioue as such for any period exceeding six
maonths.

(3) The Vice-Chancellor shall be a whole-time officer of the University
and shall be paid from the University Fund such salary and allowances as
the Chancellor may decide in consultation with the State Government.

(4) The Vice-Chancellor may resign his office by writing under his
hand addressed to the Chancellor.

{3 If—
(a} the Vice-Chancellor is, by reasons of leave, illness or other

cause, ternporarily unable to exercise the powers and perform
the duties of his office, or

(b) avacancy occurs in the office of the Vice-Chancellor by reason
of death, resignation, removal, expiry of term of his office or
otherwise, then, during the peried of such temporary inability
or pending the appointment of a Vice-Chancellor, as the case
may be, the Chancellor in consultation with the Minister may
appoint a person to exercise the powers and perform the duties
of the Vice-Chancellor.

(6) The vacancy in the office of the Vice-Chancellor occurring by
reason of death, resignation or expiry of the term of his office, removal
or otherwise shall be filled up by appointment of a Vice-Chancellor in
accordance with the provisions of sub-section (1) within a period of six
months from the date of occurrence of the vacancy, and such period shali
be held to include any period for which a Vice-Chancellor is allowed to
continue in office under clause (b) of sub-section (2), or a person is
appointed by the Chancellor in consultation with the Minister to exercise
the powers and perform the duties of the Vice-Chancellor under sub-
section (5).

(7} The Vice-Chancellor may be removed from his office by the
Chancellor if he is satisfied that the incumbent,—

(a) has become insane and adjudged by a competent court to be of
unsound mind; or

(b) has become an undischarged insolvent and stands so declared
by a competent Court; or

(c) has been physically unfit and incapable of discharging function
due to protracted illness or physical disability ; or

(d) has willfuly omitted or refused to carry out the provisions of
this Act or has committed breach of any of the terms and
conditions of the service contract or has abused or misused
the powers vested in him or if the continuance in the office of
the Vice Chancellor is detrimental to the interest of the
University: or

(e) has been proved to be guilty of criminal breach of trust or
criminal negligence or gross financial irregularity or impropriety
or gross negligence of duty; or

(f) has shown incompetence to perform or has persistently made
default in the performance of the duties imposed on him by or
under this Act; or
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(g) has been convicted by a court for any offence within
the concept and meaning of the Code of Criminal Procedure,
1973; or

(h) 1s a member of, or otherwise associated with, any political
party or acts in any partisan manner while in office.

Explanation.—For the purpose of this sub-clause, whether
any party is a political party or any association is a political
association or any act of the Vice Chancellor is partisan, decision
of the Chancellor thereon shall be final:

Provided that the Vice-Chancellor shall be given a reasonable
opportunity to show cause by the Chancellor before taking
recourse for his removal under clauses (d), (e), (f), (g) and
(h).".

(3) for section 10, the following section shall be substituted:—

C';’;icﬁ?o:"fg‘: 10. (1) (a) The Pro-Vice-Chancellor for Acac_icmic
Acadetnic Affairs shall be appointed from the persons of the highest
Affairs. level of competence, integrity, morals and institutional

commitment. The Pro-Vice Chancellor shall be a distinguished academic
with a minimum of ten years of experience in a University system of
which at least 5 years shall be as Professor or ten years of experience in a
reputed research or academic administrative organisation of which at least

5 years shall be in an equivalent position of Professor.

(b) The Pro-Vice-Chancellor for Academic Affairs shall be appointed
by the Chancellor in consultation with the Minister. The term of his office
shall be for four years and he shall be eligible for re-appointment for a
period not exceeding four years but shall not hold office beyond the age
of sixty-five years.

(2) The Pro-Vice-Chancellor for Academic Affairs shall be a whole-
time officer of the University and shall be paid from the University Fund
such salary and allowances as the Chancellor may decide in consultation
with the State Government.

3) The Pro-Vice-Chancellor for Academic Affairs may resign his office
by writing under his hand addressed to the Chancellor.

@) If—

(a) the Pro-Vice-Chancellor for Academic Affairs is, by reason of
leave, illness or other cause, temporarily unable to exercise the
powers and perform the duties of his office, or

(b) a vacancy occurs in the office of the Pro-Vice-Chancellor for
Academic Affairs by reason of death, resignation or expiry of
the term of his office, removal or otherwise,

then, during the peirod of such temporary inability or pending the
appointment of a Pro-Vice-Chancellor for Academic Affairs, as the case
may be, the Chancellor, in consultation with the Minister and the Vice-
Chancellor, shall authorise Pro-Vice-Chancellor for Business Affairs and
Finance or a senior teacher of the University or an officer of the University

to exercise the powers and perform the duties of the Pro-Vice-Chancellor
for Academic Affairs.

(5) The vacancy in the office of the Pro-Vice-Chancellor for Academic
Affairs occurring by reason of death, resignation or expiry of the term of
his office, removal or otherwise shall be filled up by appointment of a
Pro-Vice-Chancellor for Academic Affairs in accordance with the
provisions of sub-section (1).
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(6) The Pro-Vice-Chancellor for Academic Affairs may be removed
from his offtce by the Chancellor if he is satisfied that the incumbent,—

(a) has become insane and adjudged by a competent court to be of
unsound mind; or

(b) has become an undischarged insolvent and stands so declared by a
competent Court; or

(c) has been physically unfit and incapable of discharging function due
1o protracted illness or physical disability ; or

(d) has wilfully omitted or refused to carry out the provisions of this
Act or has committed breach of any of the terms and conditions of
the service contract or has abused or misused the powers vested in
him or if the continuance in the office of the Pro-Vice Chancellor is
detrimental to the interest of the University; or

(e) has been proved to be guilty of criminal breach of trust or criminal
negligence or gross financial irregularity or impropriety or gross
negligence of duty; or

(f) has shown incompetence to perform or has persistently made default
in the performance of the duties imposed on him by or under this
Act; or

(g) has been convicted by a court for any offence within the concept
and meaning of the Code of Criminal Procedure, 1973; or

(h} is a member of, or otherwise associated with, any political party or
acts in any partisan manner while in office.

Explanarion.—For the purpose of this sub-clause, whether any
party is a political party or any association is a political association
or any act of the Pro-Vice Chancellor is partisan, decision of the
Chancellor thereon shall be final:

Provided that the Pro-Vice-Chancellor for Academic Affairs shall
be given a reasonable opportunity to show cause by the Chancellor
before taking recourse for his removal under clauses (d), (&), (F),
{g) and (h).".

(4} for section 2, the following section shall be substituted:—

C—l[qf;lﬁcl;lltl)oy;f)?‘ 12.(1) (aJ_ The Pro-Vice-Chancellor for Business
Business Affairs  Affairs and Finance shall be appointed from the persons
and Finance, of the highest level of competence. integrity, morals and
institutional commitment, The Pro-Vice Chancellor shall be a distinguished
academic with a minimum of ten years of experience in a University
system of which at least 5 years shall be as Professor or ten years of
experience in a reputed research or academic administrative organisation
of which at least 5 years shail be in an equivalent position of Professor.

(b) The Pro-Vice-Chancellor for Business Affairs and Finance shail
be appointed by the Chancellor in consultation with the Minister. The
term of his office shall be for four years and he ‘shall be eligible for re-
appointment for a period nol exceeding four years but shall not hold
office beyond the age of sixty-five years.

(2) The Pro-Vice-Chancelior for Business Affairs and Finance shall
be a whole-time officer of the University and shall be paid from the
University Fund such salary and allowances as the Chancellor may decide
in consultation with the State Government.

(3) The Pro-Vice-Chancellor for Business Affairs and Finance may
resign his office by writing under his hand addressed to the Chancellor.
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4 If—

(a) the Pro-Vice-Chancellor for Business Affairs and Finance is,
by reason of leave, illness or other cause, temporarily unable
to exercise the powers and perform the duties of his office, or

(b} a vacancy occurs in the office of the Pro-Vice-Chancellor for
Business Affairs and Finance by reason of death, resignation
or expiry of the term of his office, remova! or otherwise,

then, during the peirod of such temporary inability or pending the
appointment of a Pro-Vice-Chancellor for Business Affairs and Finance,
as the case may be, the Chancellor, in consultation with the Minister and
the Vice-Chancellor, shall authorise Pro-Vice-Chancellor for academic
Affairs or a senior teacher of the University or an officer of the University
to exercise the powers and perform the duties of the Pro-Vice-Chancellor
for Business Affairs and Finance.

(5) The vacancy in the office of the Pro-Vice-Chancellor for Business
Affairs and Finance occurring by reason of death, resignation or expiry
of the term of his office, removal or otherwise shall be filled up by
appointment of a Pro-Vice-Chancellor for Business Affairs and Finance
in accordance with the provisions of sub-section (1).

{6) The Pro-Vice-Chancellor for Business Affairs and Finance may be

removed from his office by the Chancellor if he is satisfied that the
incumbent,—

(a) bas become insane and adjudged by a competent court to be of
unsound mind; or

(b) has become an undischarged insolvent and stands so declared
by a competent Court; or

(c) hasbeen physically unfit and incapable of discharging function
due to protracted illness or physical disability ; or

(d) has wilfully omitted or refused to carry out the provisions of
this Act or has committed breach of any of the terms and
conditions of the service contract or has abused or misused the
powers vested in him or if the continuance in the office of the
Pro-Vice Chancellor is detrimental to the interest of the
Untiversity; or

(e) bhas been proved to be guilty of criminal breach of trust or
criminal negligence or gross financial ircegularity or impropriety
or gross negligence of duty; or

(f) has shown incompetence to perform or has persistently made

default in the performance of the duties imposed on him by or
under this Act; or

(g) hasbeen convicted by a court for any offence within the concept

and meaning of the Code of Criminal Procedure, 1973: or 2 of 1974,

(h) is a member of, or otherwise associated with. any political
parly or acts in any partisan manner while in office.

Explanation,.—For the purpose of this sub-clause. whether
any party is a political party or any association i
association or any act of the Pro-Vice Chancello
decision of the Chancelior thereon shall be final:

$ a political
r is partisan,

Proyided that the Pro-Vice-Chancelor for Business Affairs
and Finance shall be given a reasonable opportunity to show
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cause by the Chancellor before taking recourse for his removat
under clauses (d), (e), (f), (g) and (h).".
(5) for section 18, the following section shall be substituted:—

"The Senate.

- 18. (1) The Senate shall consist of the following
members:—

(a) Ex officio members—

)
(ii)
(iti)
(iv)
(v)
(vi)

(vii)

(viii)
(ix)
(x)
(xi)
(xii)
(xiii)

(xiv)

the Chancellor;

the Vice-Chancellor;

the Pro-Vice Chancellor {Academic Affairs);

the Pro-Vice Chancellor (Business Affairs and Finance);
the Deans of Faculty Councils for Post Graduate Studies;
the Secretary, Higher Education Department,
Government of West Bengal or his nominee not below
the rank of Joint Secretary to the Government of West
Bengal, :

the Secretary, Finance Department, Government of West
Bengal or his nominee not below the rank of Joint
Secretary to the Government of West Bengal;

the Chairman, West Bengal State Council of Higher
Education or his nominee;

the President, West Bengal Council of Higher Secondary
Education;

the President, West Bengal Madrasah Education Board;
the Director of Public Instruction, West Bengal or his
nominee not below the rank of Additional Director of
Public Instruction;

a nominee of the Chairman of University Grants
Commission;

a nominee of the Chairman of National Council for
Teachers' Education;

the Chairman of the College Service Commission or a
member of the Commission as his nominee;

(b) Representatives of Departments and Collegés-—

(xv)
(xvD)

(xvii)

(xviii)

Heads of Departments of the University;

five senior most Professors of Departments of the
University fo be selected by the Vice-Chancellor in
alphabetical order of the Department, of whom not
more than one Professor shall be from the same
Department;

Principals of affiliated Colleges, not more than ten, to
be nominated by the Vice-Chancellor of whom —

(I) one shall be from a Teacher's Training Coliege;
{II) one shalI[ be from a Law College; .
(1) one shall be from other Professional College;
(IV} one shall be from Women's College;
(V) one shall be from Government College;

five teachers from the Council for Undergraduate
studies, of whom at least two shall belong the rank of
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(xix)

(xx)

(Clause 2.)

Associate Professor and others shall be not below the
rank of Assistant Professor, to be elected by the
members of the Council from amongst themselves in
the manner as may be prescribed by the Statutes;
one representative of officers of the University, to be
elected from amongst themselves in the maneer as may
be prescribed by the Statutes;
two representatives of non-teaching employees of
whom—
(i) one from non-teaching employees of the
University,
(ii) one from non-teaching employees of the
affiliated colleges of the University,

to be elected from amongst themselves in the manner -

as may be prescribed by the Statutes:

(c) Nominated Members—

{xxi)

not more than five persons to be nominated by the
Chancellor from amongst the persons interested in
University education:

Provided that no employee of the University or of a
College or Institution affiliated with the University or
recognised by it shall be elegible to be 2 member;

{d) Special Invitee—

(xxii)

any official or expert in any field or eminent
educationist, whom the Vice-Chancellor may require
for advice, consultation or assistance, may be invited
to attend the meeting :

Provided that not more than one officiaj or expert or
eminent educationist may be invited in a meeting at a
time.

(2) A member of the Senate shall hold office for a period of four
years, if not expressly provided otherwise in sub-section (1). Any
vacancy among the members of the Senate shall be fiifed up
immediately by the concermned authority,

{3) No act or proceedings of the Senate or of any body constituted
by the Senate shall be invalid or called in question by reason of the
existence of any vacancy, initial or subsequent, in the Senaie or in
any body constituted by the Senate, as the case may be.".

(6) for section 21, the following section shall be substituted:—

" The Syndicate.

21. (1) The Syndicate shall consist of the

following members;—
(a) Ex officio Members—

(i)
(ii)
(iit)
(iv)

(v)

the Vice-Chancelior:
the Pro-Vice Chancellor (Academic Affairs);
the Pro-Vice Chancellor {Business Affairs an

Secretary of Higher Education D
nominee not below the rank of Join

Secretary of Finance Department
below the rank of Joint Secretary,

d Finance);

epartment or hig
t Secretary;

or his nominee not
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(vi} Chairman of West Bengal State Council of Higher
Education or his nominee;

(vii) Director of Public Instruction or his nominee not below
the rank of Additional Director of Public Instruction;

(viii) the Deans of Faculty Councils for Post-Graduate
Studies;

(ix) Principals of affiliated Colleges, not more than seven,
to be nominated by the Vice Chancellor of whom—

(I} one shall be from a Teacher's Training College;
(I1) one shall be from a Law College;
(I11) one shall be from other Professional College;
(IV) one shall be from Women's College;
(V) one shall be from Government College;
(b} Other Members—

(x) three Heads of Departinents, by rotation for one year
in alphabetical order of the Department. to be selected
by the Vice-Chancellor;

(xi) twelve teachers from the faculty council for Post-
Graduate studies of whom five shall be Professors, four
shall be Associate Professors and three shall be Assistant
Professors and they shall be elected by the members of
the faculty council from amongst themselves n the
manner as may be prescribed by statutes;

(xii) five Teachers of whom at least two shall belong to the
rank of Associate Professor and Others shall be not
below the rank of Assisstani Professor from the Council
for Undergraduate studies, to be elected by the members
of the Counci from amongst themselves in the manner
as may be prescribed by Statutes;

(xiii) two persons nominated by the Chancellor interested in
University education:

Provided that no employee of the University or of a
College or Institution affiliated with the University or
recognized by it shall be eligible to be a member.

{2) A member of the Syndicate shall hold office for a period of
four years, if not expressly provided otherwise in sub-section (1),
Any vacancy among the members of the Syndicate shall be filled up
immediately by the concerned authority.

(3) No act or proceedings of the Syndicate or of any body
constituted by the Syndicate shall be invalid or called in question by
reason of the existence of any vacancy, initial or subsequent, in the
Syndicate or in any body constituted by the Syndicate, as the case
may be.".

{4} One-third of the total number of members shall be a quorum
for a meeting of the Syndicate.”;

(7) in section 23,—
(i) in sub-section (2),—
(a) after clasue (v). the following clause shall be inserted:—

"(va) the Librarian of the University, if the post is vacant
then the person acting as Librarian of the University
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in the case of the Faculty Council for Post-Graduate
Studies in Education, Journalism and Library
Science;”;

(b) after clause (viii), the following clause shall be inserted:—

“{(ix) one student representative pursuing Post-Graduate
studies in the University and one research scholar
pursuing research in the University to be elected by
Post-Graduate students and research scholars
respectively from amongst themselves in the manner
as may be prescribed in the Statutes;";

(8) in section 235, in clause (a) of sub-section (2), after clause (vi), the
following clause shall be inserted:—

"(vii) three student representatives pursuing Undergraduate studies
in different streams of education in the affiliated colleges
of the University to be elected by such students from amongst
themselves in the manner as may be prescribed by the
statutes:

Provided that no two student representatives shall be
elected from the same stream of education.™

(9) for section 31, the following section shall be substituted:—

"Selection 31. A University Professor or a University

Committee for . . . .
Teaching posts. Associate Professor or a University Assistant

Professor shall be appointed by the Syndicate, on the recommendation
of a Selection Committee, and the constitution of such Selection
Committee as well as the procedure for holding its meetings shall be
in consonance with the University Grants Commission Regulations
and Recruitment Rules framed by the State Government from time
to time. The Selection Committee shali send its recommendations
in writing to the Syndicate alongwith reasoned record of assessment
of the persons appeared before it for selection.”;

(10) for section 32, the following section shall be substituted:—

;Eiﬁfﬁd";i:ﬂf,g 32.(1) Atleast four members, inclduing two
of the Selection”  OUtside subject experts, shall constitue the quorum

Committec. for a meeting of the Selection Commiltee.

(2) If the Syndicate does not accept the recommendation of a
Selection Committee, it shall refer the recommendation back to the
Selection Committee with reasons for reconsideration and if the
Syndicate does not accept the reconsidered views of the Selection
Committee, the matter shall be referred to the Chancellor with
reasons and the decision of the Chancellor shall be final ",

Amendment of 3. Inthe North Bengai UniVCI‘Sity Act, 1981 —
\;f(s\', %?"L;E‘iclt, {1y in section 2,—

(i) after clause (I8), the following clause shall be inserted:—

‘(182) "State Government” means the Government of West
Bengal in the Higher Education Department;”; s

(i) in clause (21), for the words “Assistant Professor, Reader
Lecturer,”, the words “Associate Professor, Reader, AssistanE
Professor,” shall be substituted:

(iii) for clause (22), the following clause shall be substituted:—._

(22} “Teac.her of the University” means a Professor, Associate
Professor, Assistant Professor, or any other person, holding a teaching
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post including a part-time teaching post, appointed or recognized as
such by the University.’;

(iv) clause (25) shall be omitted;

(2) for section 9, the following section shall be substituted:—

“The Vice- 8. (1) (a) The Vice-Chancellor shall be appointed
Chancellor. from the persons of the highest level of competence,

integrity, morals and institutional commitment. The Vice Chancellor shall
be a distinguished academic with a minimum of ten years of experience in
a University system of which at Jeast 5 years shall be as Professor or ten
years of experience in a reputed research or academic administrative
organization of which at least 5 years shall be in an equivalent position of
Professor.

{b) The Vice-Chancellor shall be appointed by the Chancellor out of
the panel of three names recommended in order of preference by the
Search Committee constituted by the Staie Government. While preparing
the panel, the Search Committee must give proper weightage to academic
excellence, exposure to the higher education system in the country and
abroad and adequate experience in academic and administrative governance
and reflect the same in writing while submitting the panel to the Chancellor.

(c) The Search Committee shall consist of the following Members:—

(i} a nominee of the Chancellor, who shall be the Chairperson of
the Committee;

(i1} a nominee of the Chairman, University Grants Commission;
(iti) a nominee of the Court:

Provided that all such Members shall be persons of eminence
in the sphere of higher education and shall not be connected in
any manner with the University or colleges or institutions
affiliated with the University or recognised by it.

(2) (a) The Vice-chancellor shall hold office for a term of four years
or till he attains the age of sixty-five years, whichever is earlier, and shall
be eligible for re-appointment for another term of four years or till he
attains the age of sixty-five years, whichever is earlier, following the
porovisions of sub-section (1).

(b) The Chancellor may, notwithstanding ihe expiration of the term of
the office of the Vice-Chancellor or his attaining the age of sixty-five
years, allow him to centinue in office till a successor assumes office,
provided that he shall not continue as such for any period exceeding six
moenths.

(3) The Vice-Chancellor shall be 2 whole-time officer of the University
and shall be paid from the University Fund such salary and allowances as
the Chancellor may decide in consultation with the State Government.

{4) The Vice-Chancellor may resign his office by writing under his
hand addressed to the Chancellor,

{5) If—
(a) the Vice-Chancellor is, by reasons of leave, illness or other

cause, temporarily unable to exercise the powers and perform
the duties of his office, or

{b) a vacancy occurs in the office of the Vice-Chancellor by reason
of death, resignation, removal, expiry of term of his office or
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otherwise, then, during the period of such temporary inability
or pending the appointment of a Vice-Chancellor, as the case
may be, the Chancellor in consultation with the Minister may
appoint a person to exercise the powers and perform the duties
of the Vice-Chancellor.

(6) The vacancy in the office of the Vice-Chancellor occurring by
reason of death, resignation or expiry of the term of his office, removal
or otherwise shall be filled up by appointment of a Vice-Chancellor in
accordance with the provisions of sub-section (1) within a period of six
months from the date of occurrence of the vacancy, and such period shall
be held to include any period for which a Vice-Chancellor is allowed to
continue in office under clause (b) of sub-section (2), or a person is
appointed by the Chancellor in consultation with the Minister to exercise
the powers and perform the duties of the Vice-Chancellor under sub-
section (5)- '

(7) The Vice-Chancellor may be removed from his office by the
Chancellor if he is satisfied that the incumbent, -

(a) has become insane and adjudged by a competent court to be of
unsound mind; or

(b) has become an undischarged insolvent and stands so declared
by a competent Court; or

(c) has been physically unfit and incapable of discharging function
due to protracted illness or physical disability ; or

(d) has wilfully omitted or refused to carry out the provisions of
this Act or has committed breach of any of the terms and
conditions of the service contract or has abused or misused the
powers vested in him or if the continuance in the office of the

Vice Chancellor is detrimental to the interest of the University;
or

(e) has been proved to be guilty of criminal breach of trust or

criminal negligence or gross financial irregularity or impropriety
or gross negligence of duty; or

(f) has shown incompetence to perform or has persistently made

default in the performance of the duties imposed on him by or
under this Act; or

(g) hasbeen convicted by a court for any offence within the concept
and meaning of the Code of Criminal Procedure, 1973; or

(h) is a member of, or otherwise associated with, any political
party or acts in any partisan manner while in office.

Explanation.— For the purpose of this sub-clause, whether
any party is a political party or any association or any act of the
Vice-Chancellor is partisan, decision of the Chancellor thereon
shall be final:

Provided that the Vice-Chancellor shall be given a reasonable
opportunity to show cause by the Chancellor before taking
recourse for his removal under clauses (d), (e), (f), (g) and

(h).";
(4) for section 17, the following section shall be substituted:—
"The Court. 17. (1) The Court shall consist of the following

members:—
(a) Ex officio members—

2 of 1974,
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(i)
(ii)
(ii)
{(iv)

(v)

.(vi)
(vii)
(viii)
(ix)
{x)
{x1)

(xii)

{Amendment) Bill, 2011,

(Ciause 3.)

the Chancellor;

the Vice-Chancellor;

the Deans of Faculty Councils for Post Graduate Studies;
the Secretary, Higher Education Department,
Government of West Bengal or his nominee not below
the rank of Joint Secretary to the Government of West
Bengal;

the Secretary, Finance Department, Government of West
Bengal or his nominee not below the rank of Joint
Secretary to the Government of West Bengal;

the Chairman, West Bengal State Council of Higher
Education or his nominee;

the President, West Bengal Council of Higher Secondary
Education;

the President, West Bengal Madrasha Education Board;
the Director of Public Instruction, West Bengal or his
nominee not below the rank of Additional Director of
Public Instruction;

a nominee of the Chairman of University Grants
Commission;

a nominge of the Chairman of Natienal Council for
Teachers” Education;

the Chairman of the College Service Commission or a
member of the Commission as his nominee;

(b} Representatives of Departments and Colieges—

(xiii)
(xiv)

(xv)

{xvi}

{xvii)

(xvili)

Heads of Departments of the University:

five senior most Professors of Departments of the
Universily to be selected by the Vice-Chancellor in
alphabetical order of the Department, of whom not more

than onc Professor shall be from the same Department;

Principals of affilialing Colleges, not more than ten. to
be nominated by the Vice-Chancellor of whom—

(I) one shall be from a Teachers’ Training College;

(I1) one shall be from a Law College;

(I1T) one shall be from other Professional College;

(IV) one shall be from Women's College;

(V) one shall be from Government College;
five teachers from the Council for Undergraduate
studies, of whom atleast two shall belong to the rank of
Associate Professor and other shall be not below the
rank of Assistant Professor, to be elected by the

members of the Council from amongst themselves in
the manner as may be prescribed by the Statutes;

one representative of olficers of the University, to be
elected from amongst themselves in the manner as may
be prescribed by the statutes:

two representative of non-teaching employees of whom-

(i) one from non-teaching employees of the
University,
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(ii) one from non-teaching employees of the
affiliated colleges of the University,
to be elected from amongst themselves in the manner as may be
prescribed by the Statutes;
{c) Nominated Members—

(xix) not more than five persons to be nominated by the
Chancellor from amongst the persons interested in
University education:

Provided that no employee of the University or of a
College or Institution affiliated with the University or
recognised by it shall be eligible to be a member;
(d) Special Invitee—

(xx) any official or expert in any field or eminent
educationist, whom the University may require for
advice, consultation or assistance, may be invited to
attend the meeting:

Provided that not more than one official or expert or
eminent educationist may be invited in a meeting at a
time.

(2) A member of the Court shall hold office for a period of four
years, if not expressly provided otherwise in sub-section (1). Any
vacancy among the members of the Court shall be filled up
immediately by the concerned authority.

(3) Noact or proceedings of the Court or of any body constituted
by the Court shali be invalid or called in question by reason of the
existence of any vacancy, initial or subsequent, in the Court or in
any body constituted by the Court, as the case may be.";

for section 20, the following section shall be substituted:—

“The Executive 20. (1} The Executive Council shall consist
Council of the following members :—

(a) Ex officio Members—
(i) the Vice Chancelior;

(ii) Secretary of Higher Education Department or his
nominee not below the rank of Joint Secretary:

(iit) Secretary of Finance Department or his nominee not
below the rank of Joint Secretary;

(iv) Chairman of West Bengal State Council of Higher
Education or his nominee;

(v) Director of Public Instruction or his nominee not below
the rank of Additional Director of Public Instruction;

(vi) the Deans of Faculty Councils for Post Graduate Studies:

{vii) Princ:ipals.of affiliated Colleges, not more than seven,
to be nominated by the Vice-Chancellor of whom -

(I) one shall be from a Teachers’ Training College:
(I} “one shall be from a Law College:
(111} one shal} be from other Professional College-
(IV) one shall be from Women's College; o
(V) one shall be from Government College;
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(b} Other Members—

(viii} three Heads of Departments, by rotation for one year
in alphabetical order of the Department, to be selected
by the Vice-Chancellor;

(ix) twelve teachers from the faculty council Tor Post-

: Graduate studies of whom five shall be Professors, four
shall be Associate Professors and three shall be Assistant
Professors and they shall be elected by the members of
the faculty council from amongst themselves in the
manaer as may be prescribed by Statutes; .

(x)} five Teachers of whom atleast two shall belong to the
rank of Associate Professor and others shall be not
below the rank of Assisstant Professor from the Council
for under-graduate studies to be elected by the members
of the Council from amongst themselves in the manner
as may be prescribed by Statutes;

(xi) ewo persons nominated by the Chancellor interested in
University education:

Provided that no employee of the University or of a
College or Institution affiliated with the University or
recognised by it shatl be eligible to be a member,

(2) A member of the Executive Council shall hold office for a
period of four years, if not expressly provided otherwise in sub-
section (). Any vacancy among the members of the Executive
Council shall be filled up immediately by the concerned authority.

(3) No act or proceedings of the Executive Council or of any
body constituted by the Executive Council shall be invalid or called
in question by reason of the existence of any vacancy, initial or
subsequent, in the Executive Council or in any body constituted by
the Executive Council, as the case may be.

(4) One-third of the total number of members shall be a quorum
for a meeting of the Executive Council.”.
(6 in section 22,—

(i) in sub-section (2},

{(a) after clasue (iii), the following clause shall be inserted:—
“(iiia) the Librarian of the University, if the post is vacant
then the person acting as Librarian of the University
in case of Faculty Council for Post-Graduate studies
in Arts, Commerce and Law:":

(b) afterclause (vi), in the following clause shall be inserted:—
“(vii) one student representative pursuing Post-Graduate
studies in the University and one research scholar
pursuing research in the University to be elected
by post graduate students and research scholars,
respectively, from amongst themselves in the

manner as may be prescribed by the Statutes”;
(7) in section 24, in clause (a) of sub-section (2), after clause (vii), the

following clause shall be inserted:-—

"(viii) three student representatives pursuing Undergraduate studies
in different streams of education in the affiliated colleges of
the University to be elected by such students from amongst
themselves in the manner as may be prescribed by the Statutes:
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Provided that no two student representatives shall be elected
from the same stream of education.”;

(8) for section 29, the following section shall be substituted:—

"Selection 29. A University Professor or a
ggﬂg};:g%g;;_ University Associate Professor or a University

Assistant Professor shall be appointed by the
Executive Council, on the recommendation of a Selection Committee,
and the constitution of such Selection Committee as well as the
procedure for holding its meetings shall be in consonance with the
University Grants Commission Regulations and Recruitment Rules
framed by the State Government from time to time. The Selection
Committee shall send its recommendations in writing to the Executive
Counci! alongwith reasoned record of assessment of the persons
appeared before it for selection.”;

(9) for section 30, the following section shall be substituted: —

;Piggcdurc for 30. (1) Atleast four members, including two
olding meeun H . H H

o e g eetile outside subject experts, shall constitute the
Comnmittee. quorum for the meeting of the Selection

Commitiee.

(2) Ifthe Executive Council does not accept the recommendation
of a Selection Committee, it shall refer the recommendation back to
the Selection Committee with reasons for reconsideration and if the
Executive Council does not accept the reconsidered views of the
Selection Committee, the matter shall be referred to the Chancellor
with reasons and the decision of the Chancellor shall be final".

Amendment of . .
West Ben 4. In the Burdwan University Act, 1981,—
Act XXIH (1) in section 2,—

of 1981,

(2)

(i) after clause (18), the following clause shall be inscrtéd:~

‘(18a_) "State Government" means the Government of West
Bengal in the Higher Education Department;’

(ii) inclause (21), for the words 'Assistant Professor, Reader, Lecturer',
the words 'Associate Professor, Reader, Assistant Professor’ shall be
substituted;

(iii) for clause (22), the following clause shall be substituted —

"(22) 'Teacher of the University” means a Professor, Associate
Profe.ssor? Assistant Professor, or any other person, holding a teaching
post including 2 part time teaching post, appointed or recognized a:;
such by the University.":
(iv) clause (25) shall be omitted;

for section 9, the following section shall be substituted: —

Cﬂi:;iﬁgl 9. (1) (a) The Vice-Chancellor shall be appointed

from the persons of the highest level of competence,

integrity, morals and institutional comm; '
S nitment. The Vice Chane k
be a distinguished academic with 4 ( cellor shall

{b) The Vice Chancellor shall be

annointe al
the panel of three names recomme ppointed by the Chancellor out of

nded in order of preference by the
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Search Committee constituted by the State Government. While preparing
the panel, the Search Committee must give proper weightage to academic
excellence, exposure to the higher education system in the country and
abroad and adequate experience in academic and administrative governance
and reflect the same in writing while submitting the panel to the Chancellor.

(c) The Search Committee shall consist of the following Members:—

(i) a nominee of the Chancellor, who shall be the Chairperson of
the Comrnittee;

(ii) a nominee of the Chairman, University Grants Commission;
(iii) a nominee of the Court:

Provided that all such Members shall be persons of eminence
in the sphere of higher education and shall not be connected in
any manner with the University or colleges or institutions
affiliated with the University or recognised by it,

(2) (a) The Vice-chancellor shall hold office for a term of four years
or till he attains the age of sixty-five years, whichever is earlier, and shall
be eligible for re-appointment for another term of four years or till he
attains the age of sixty-five years, whichever is earlier, following the
porovisions of sub-section (1).

{b) The Chancellor may, notwithstanding the expiration of the term of
the office of the Vice-Chancellor or his attaining the age of sixty-five
years, allow him to continue in office till a successor assumes office,
provided that he shall not continue as such for any period exceeding six
months.

(3) The Vice-Chancellor shall be a whole-time officer of the University
and shall be paid from the University Fund such salary and allowances as
the Chancellor may decide in consultation with the State Government.

(4} The Vice-Chancellor may resign his office by writing under his
hand addressed to the Chancellor.

(5) If —
(a) the Vice-Chancellor is, by reasons of leave, illness or other

cause, temporarily unable to exercise the powers and perform
the duties of his office, or

(b) a vacancy occurs in the office of the Vice-Chancellor by reason
of death, resignation, removal, expiry of term of his office or
otherwise,

then, during the period of such temporary inability or pending the
appointment of a Vice-Chancellor, as the case may be, the Chancellor in
consultation with the Minister may appoint a person to exercise the powers
and perform the duties of the Vice-Chancellor,

(6) The vacancy in the office of the Vice-Chancellor occurring by
reason of death, resignation or expiry of the term of his office, removal
or otherwise shall be filled up by appointment of a Vice-Chancellor in
accordance with the provisions of sub-section (1) within a period of six
months from the date of occurrence of the vacancy, and such period shall
be held to include any period for which a Vice-Chancellor is allowed to
continue in office under clause (b} of sub-section (2}, or a person is
appointed by the Chancellor in consultation with the Minister to exercise
the powers and perform the duties of the Vice-Chancellor under sub-

section (5).
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{(7) The Vice-Chancellor may be removed from his office by the
Chancellor if he is satisfied that the incumbent,—

(a) has become insane and adjudged by a competent court to be of
unsound mind; or

(b} has become an undischarged insolvent and stands so declared
by a competent Court; or

(c) hasbeen physically unfit and incapable of discharging function
due to protracted iliness or physical disability ; or

{d) has wilfully omitied or refused to carry out the provisions of
this Act or has committed breach of any of the terms and
conditions of the service contract or has abused or misused the
powers vested in him or if the continuance in the office of the

Vice-Chancellor is detrimental to the interest of the University;
or

(e) has been proved to be guilty of criminal breach of trust or
criminal negligence or gross financial irregularity or impropriety
or gross negligence of duty; or

(f) has shown incompetence to perform or has persistently made

default in the performance of the duties imposed on him by or
under this Act; or

(g) hasbeen convicted by a court for any offence within the concept
and meaning of the Code of Criminal Procedure, 1973; or

(h) is a member of, or otherwise associated with, any political
party or acts in any partisan manner while in office.

Explanation.— For the purpose of this sub-clause, whether
any party is a political party or any association is a political
association or any act of the Vice-Chancellor is partisan, decision
of the Chancellor thereon shall be final:

Provided that the Vice-Chancellor shall be given a reasonable
opportunity to show cause by the Chancellor before taking
recourse for his removal under clauses (d), (e), (), (g) and

2 of 1974,

(h)-n-
(3) for scction 9A, the following section shatl be substituted:—
"The Pro-Vice- 9A. (1) (a) The Pro-Vice-Chancellor
(Admiiswation  (Administration and  Academic) shall be
and Academic), appointed from the persons of the highest level of

competence, integrity, morals and institutional commitment. The Pro-
Vice-Chancellor (Administration and Academic) shall be a distinguished
academic with a minimum of ten years of experience in a University
system of which atleast S years shall be as Professor or ten years of
experience in a reputed research or academic administrative organisation
of which at least 5 years shall be in an equivalent position.

(b)_ The Pro-Vice-Chancellor (Administration and Academic) shall be
appqmtcd by the Chancellor in consultation with the Minister. The term
of his office shall be for four years and he shall be eligible for re-

appointment for a period not exceeding four years but shall not hold
office beyond the age of sixty-five years,

(2) The Pro-Vice-Chancellor (Administration and Academic) shall be
a whole-time officer of the University and shall be paid from the University

Fund sut;h sal.ary and allowances as the Chancellor may decide in
consultation with the State Government.
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(3} - The Pro-Vice-Chancellor (Administration and Academic) may
resign his office by writing under his hand addressed to the Chancellor.

@) If—

(a) the Pro-Vice-Chancellor (Administration and Academic) is,
by reason of leave, illness or other cause, temporarily unable
to exercise the powers and perform the duties of his office, or

{b) a vacancy occurs in the office of the Pro-Vice-Chancellor
(Administration and Academic) by reason of death, resignation
or expiry of the term of his office, removal or otherwise,

then, during the peirod of such temporary inability or pending the
appointment of a Pro-Vice-Chancellor (Administration and Academic),
as the case may be, the Chancellor, in consultation with the Minister and
the Vice-Chancellor, shall authorise a senior teacher of the University or
an officer of the University to exercise the powers and perform the duties
of the Pro-Vice-Chancellor (Administration and Academic).

(5) The vacancy in the office of the Pro-Vice-Chancellor
(Administration and Academic) occurring by reason of death, resignation
or expiry of the term of his office, removal or otherwise shall be filled up
by appeintment of a Pro-Vice-Chancellor (Administration and Academic)
in accordance with the provisions of sub-section (1).

(6) The Pro-Vice-Chancellor (Administration and Academic) may be
removed from his office by the Chancellor if he is satisfied that the
incumbent,—

{a} has become insane and adjudged by a competent court to be of
unsound mind; or

(b} has become an undischarged insolvent and stands so declared
by a competent Court; or

(c) has been physically unfit and incapable of discharging function
due to protracted illness or physical disability ; or

(d) has wilfully omitted or refused to carry out the provisions of
this Act or has committed breach of any of the terms and
conditions of the service contract or has abused or misused the
powers vested in him or if the continuance in the office of the
Pro-Vice-Chancellor (Administration and Academic) is
detrimental to the interest of the University; or

(e) has been proved to be guilty of criminal breach of trust or
criminal negligence or gross financial irregularity or impropriety
or gross negligence of duty; or

(f) has shown incompetence to perform or has persistently made
default in the performance of the dutics imposed on him by or
under this Act; or

(g) has been convicted by a court for any offence within the concept
and meauning of the Code of Criminal Procedure, 1973; or

(h) is a member of, or otherwise associated with, any political party
or acls in any partisan manner while in office.

Explanation.— For the purpose of this sub-clause, whether
any party is a political party or any association is a political
association or any act of the Pro-Vice Chancellor
{Administration and Academic) is partisan, decision of the
Chancellor thereon shall be final:

2 of 1974,



20 THE KOLKATA GAZETTE, EXTRAORDINARY, DECEMBER 16, 2011

[PArT IV

The West Bengal University Laws
(Amendment) Bill, 2011.

{Clause 4.)

Provided that the Pro-Vice-Chancellor {(Administration and
Academic) shall be given a reasonable opportunity to show
cause by the Chancellor before taking recourse for his removal
under clauses (d), (e), (), (g} and (h).".

(4) for section 17, the following section shall be substituted:—

" The Court.

I7. (1) The Court shall consist of the following
members:—

(a) Ex afficio members—

(i)
@)
(iii)
(iv)

V)

(vi)

{vii)
(viii)

(ix)
(x)

(xi)
(xii)
(xiii)

(xiv)

the Chancellor;

the Vice-Chancellor; _
the Pro-Vice-Chancellor (Administration and
Academic);

the Deans of Faculty Councils for Post-Graduate
Studies;

the Secretary, Higher Education Department,
Government of West Bengal or his nominee not below
the rank of Joint Secretary to the Government of West
Bengal;

the Secretary, Finance Department, Government of West
Bengal or his nominee not below the rank of Joint
Secretary to the Government of West Bengal;

the Chairman, West Bengal State Council of Higher
Education or his nominee:

the President, West Bengal Council of Higher Secondary
FEducation;

the President, West Bengal Madrasah Education Board:
the Director of Public Instruction, West Bengal or his
nominee not below the rank of Additional Director;

a nominee of the Chairman of University Grants
Commission;

a nominee of the Chairman of Nationa! Council for
Teachers’ Education:

a nominee of the Chairman of All India Council for
Technical Education;

the Chairman, of the College Service Commission or a
mermber of the Commission as his nominege;

(b} Representatives of Departments and Colleges—
(xv) Heads of Depariments of the University;
(xvi) five senior most Professors of Departments of the

University to be selected by the Viee-Chanceller in
alphabetical order of the Department, of whom not
more than one Professor shall be from the same
Department;

(xvii) Principals of affiliated Colleges, not more than ten, to

be nominated by the Vice-Chancellor of whorme-
(I} one shall be from a Teachers’ Training College;
(I} one shall be from a Law College;

(Il) one shall be from other Professional College;

(IV) one shall be from Women's College:

(V) one shall be from Government College;
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(xviii) five teachers from the Council for undergraduate
studies, of whom atleast two shall belong to the rank
of Associate Professor and others shall be not below
the rank of Assistant Professor, to be elected by the
members of the Council from amoengst themselves in
the manner as may be prescribed by the Statutes;

(xix) one representative of officers of the University, to be
elected from amongst themselves in the maneer as may
be prescribed by the Statutes;

(xx) two representalives of non-teaching employees of
whom—

(i} one from non-teaching employees of the
University,
(ii) one from non-teaching employees of the
affiliated colleges of the University,
to be elected from amongst themselves in the manner as may
be prescribed by the Statutes,

{¢) Nominated Members—

(xxi) not more than five persons to be nominated by the
Chancellor from amongst the persons interested in
University education:

Provided that no employee of the University or of a
College or Institution affiliated with the University or
recognised by it shall be eligible to be a member.
(d} Special Invitee—

{xxii} any official or expert in any field or eminent
educationist, whom the Vice-Chancellor may require
for advice, consultation or assistance, may be invited
to aftend the meeting:

Provided that not more than one official or expert or
eminent educalionist may be invited in a meeting at a
time,

(2) A member of the Court shall hold office for a period of four
years, if not expressly provided otherwise in sub-section (1). Any
vacancy among the members of the Court shall be filled up
immediately by the concerned authority.

(3) Noact or proceedings of the Court or of any body constituted
by the Court shall be invalid or called in question by reason of the
existence of any vacancy, initial or subsequent, in the Court or in
any body constituted by the Court, as the case may be.":

(5) for section 20, the following section shall be substituted:—
“The Executive 20. (1) The Executive Council shall consist
Council. of the following members:—
(a) Ex officio Members-..
{1} the Vice-Chancellor;
(ii) the Pro-Vice-Chancellor (Administration and
Academic);
(iii) Secretary of Higher Education Department or his
nominee not below the rank of Joint Secretary;
(iv) Secretary of Finance Department or his nominee not
below the rank of Joint Secretary;
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Chairman of West Bengal State Council of Higher
Education or his nominee;

Director of Public Instruction or his nominee not below
the rank of Additional Director of Public Instruction;

the Deans of Faculty Councils for Post-Graduate
Studies;

Principals of affiliated Colleges, not more than seven,
to be nominated by the Vice-Chancellor of whom—

(I) one shall be from a Teachers’ Training College;
(II) one shall be from a Law College;
(IIT) one shall be from other Professional College;
(IV) one shall be from Women's College;

(V) one shall be from Government College;

(b) Other Members—

(ix)

(x)

(xi)

(xii)

(xiii)

three Heads of Departments, by rotation for one year
in alphabetical order of the Department, to be selected
by the Vice-Chancellor;

three Heads of Departments, by rotation for one year

in alphabetical order of the Department, to be selected
by the Vice-Chancellor;

twelve teachers from the faculty council for Post-
Graduate studies of whom five shall be Professors, four
shall be Associate Professors and three shall be Assistant
Professors and they shall be elected by the members of
the faculty council from amongst themselves in the
manner as may be prescribed by Statutes;

five Teachers of whom atleast two shall belong to the
rank of Associate Professor and others shall be not
below the rank of Assisstant Professor from the Council
for Undergraduate studies, to be elected by the members
of the Council from amongst themselves in the manner
as may be prescribed by Statutes;

two persons nominated by the Chancellor interested in
University education:

Provided that no employee of the University or of a
College or Institution affiliated with the University or
recognized by it shall be eligible to be a member.

(2) A member of the Executive Council shall hold office for a
period of four years, if not expressely provided otherwise in sub-

section (1).

Any vacancy among the members of the Executive

Council shall be filled up immediately by the concerned authority.

(3) No act or proceedings of the Executive Council or of any
body constituted by the Executive Council shall be invalid or called
In question by reason of the existence of any vacancy, initial or

subsequent, in the Executive Council or in any body constituted by
the Executive Council, as the case may be.

(4) One-third of the total number of members shall be a quorum
for a meeting of the Executive Council.".

(6) in section 22—
(i) in sub-section (2),—

(a) after clasue (iii), the following clause shall be inserted:—
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"(iiia} the Librarian of the University, if the post is vacant
then the person acting as Librarian of the
University in the case of the Faculty Council for
Post-Graduate Studies in Arts, Commerce, Law,
Fine Arts and Music;”;

(b) after clause {vi), the following clause shall be inserted:—

"(vil) one student representative pursuing Post-Graduate
studies in the University and one research scholar
pursuing research in the University to be elected
by Post-Graduate students and research scholars
respectively from amongst themselves in the
manner as may be prescribed in the statutes;";

in section 24, in sub-section (2), after clause (viii), the following
clause shall be inserted:—

“(ix} three student representatives pursuing Undergraduate studies
in different streams of education in the affiliated colleges of
the University to be elected by such students from amongst
themselves in the manner as may be prescribed by the statutes:

Provided that no two student representatives shall be elected
from the same stream of education.”:

for section 29, the following section shall be substituted:—

ESC]WIJO? 29. A University Professor or a University
ommittee for . . . .
Teaching Pasts. Associate Professor or a University Assistant
Professor shall be appointed by the Executive Council, on the
recommendation of a Selection Committee, and the constitution of
such Selection Committee as well as the procedure for holding its
meetings shall be in consonance with the University Grants
Commission Regulations and Recruitment Rules framed by the State
Government from time to time. Selection Committee shall send its
recommendations in writing to the Vice-Chancellor along with
reasoned record of assessment of the persons appeared before it for
selection.”;

for section 30, the following section shall be substituted:—

“Pll-g_ccdure for 30. (1) At least Tour members, including two
holdhie meetng  outside subject experts, shall constitute the quorum
Committee, for a meeting of the Selection Committee.

(2) 1fthe Executive Council does not accept the recommendation
of a Selection Committee, it shall refer the recommendation back to
the Selection Committee with reasons for reconsideration and if the
Executive Council does not accepl the reconsidered views of the
Selection Committee, the matter shall be referred to the Chancellor
with reasons and the decision of the Chancellor shall be final.".

5, in the Vidyasagar University Act, 1981, —
(1} in section 2,—

(i)

(i)

after clause (17}, the following clause shall be inserted:—
‘(17a} "State Government" means the Government of West
Bengal in the Higher Education Department;’;
in clause (20), for the words "a Professor. Associate Professor,
Assistant Professor. Reader. Principal, Lecturer,”, the words "a
Principal. Professor. Associate Professor, Reader, Assistant
Professor” shall be substituted:
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(iii) for clause (21), the following clause shall be substituted:—

‘(21) “Teacher of the University” means a Professor, Associate
Professor, Assistant Professor, or any other person, holding a
teaching post including a part-time teaching post, appointed
or recognized as such by the University;’;

(iv) clause (24) shall be omitted;
(2) for section 9, the following section shall be substituted:—

¥ 9. (1) (a) The Vice-Chancellor shall be appointed

; ' from the persons of the highest level of competence,
integrity, morals and institutional commitment. The Vice-Chancellor shall
be a distinguished academic with a minimum of ten years of experience in
a University system of which atleast 5 years shall be as professor or ten
years of experience in a reputed research or academic administrative
organisation of which atleast 5 years shall be in an equivalent position of
professor,

(b) The Vice-Chancellor shall be appointed by the Chancellor out of
the panel of three names recommended in order of preference by the
Search Committee constituted by the State Government. While preparing
the panel, the Search Committee must give proper weightage to academic
excellence, exposure to the higher education system in the country and
abroad and adequate experience in academic and administrative governance
and reflect the same in writing while submitting the panel to the Chancellor.

(c) The Search Committee shall consist of the following Members:—
(i) a nominee of the Chancellor, who shall b¢ the Chairperson of
the Committee; '
(ii) a nominee of the Chairman, University Grants Commission;
(iii) a nominee of the Court:

Provided that all such Members shall be persons of eminence in
the sphere of higher education and shall not be connected in any
manner with the University or colleges or institutions affiliated with
the University or recognised by it.

(2) (a) The Vice-chancellor shall hold office for a term of four years or till he
attains the age of sixty-five years, whichever is earlier, and shall be eligible for re-
appointment for another term of four years or till he attains the age of sixty-five years,
whichever is earlier, following the provisions of sub-section (1).

(b) The Chancellor may, notwithstanding the expiration of the term of the office
of the Vice-Chancellor or his attaining the age of sixty-five years, allow him to continue

in office till a successor assumes office, provided that he shall not continue as such for
any period exceeding six months.

(3) The Vice-Chancellor shall be a whole-time officer of the University and shall

be paid from the University Fund such salary and allowances as the Chancellor may
decide in consultation with the State Government.

(4) The Vice-Chancellor may resign his office by writing under his hand addressed
to the Chancellor.

(5) If—

(a) the Vice-Chancellor is, by reasons of leave, illness or other cause

texr?pOI'arily unable to exercise the powers and perform the duties of his
office, or
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(b} a vacancy occurs in the office of the Vice-Chancellor by reason of death,
resignation, removal, expiry of term of his office or otherwise,

then, during the period of such temporary inability or pending the appointment of a
Vice-Chancellor, as the case may be, the Chancellor in consultation with the Minister
may appoint a person to exercise the powers and perform the duties of the Vice-
Chancellor.

(6¢) The vacancy in the office of the Vice-Chancellor occurring by reason of death,
resignation or expiry of the term of his office, removal or otherwise shall be filled up
by appointment of a Vice-Chancellor in accordance with Lhe provisions of sub-section
(1) within a period of six months from the date of occurrence of the vacancy, and such
period shall be held to include any period for which a Vice-Chancellor is allowed to
continue in office under clause (b) of sub-section (2}, or a person is appointed by the
Chancellor in consultation with the Minister to exercise the powers and perform the
duties of the Vice-Chancellor under sub-section (5).

(7) The Vice-Chancellor may be removed from his office by the Chancellor if he
is satisfied that the incurmbent,--

(2) has become insane and adjudged by a competent court to be of unsound
mind; or

(b) hasbecome an undischarged insolvent and stands so declared by a competent
Court; or

{(¢) has been physically unfit and incapable of discharging function due to
protracted iliness or physical disability ; or

(d) has wilfully omitted or refused to carry out the provisions of this Act or
has committed breach of any of the terms and conditions of the service
contract or has abused or misused the powers vested in him or if the
continuance in the office of the Vice-Chancellor is detrimental to the
interest of the University; or

(e} has been proved to be guilty of criminal breach of trust or criminal
negligence or gross financial irregularity or impropricty or gross
negligence of duty; or

(f) has shown incompetence to perform or has persistently made default in
the performance of the dutics imposed on him by or under this Act; or

(g) has been convicted by a court for any offence within the concept and
meaning of the Code of Criminal Procedure, 1973; or

(h) is a member of, or otherwise associated with, any political party or acts in
any partisan manner while in office.

Explanation.— For the purpose of this sub-clause, whether any party is
a political party or any association is a political association or any act of
the Vice-Chancellor is partisan, decision of the Chancellor thercon shall
be final:

Provided that the Vice-Chancellor shall be given a reasonable opportunity
to show cause by the Chancellor before taking recourse for his removal
under clauses (d), (e}, (D), (g) and (h)."™;

(3) for section 17, the following section shall be substituted;—-

“The Court. 17. {1) The Court shall consist of the following
members:—

(a)} Ex officio members—
{i) the Chancellor;

(ii) the Vice Chancellor;

2 of 1974
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the Deans of Faculty Councils for Post-Graduate Studies;

the Secretary, Higher Education Department, Government
of West Bengal or his nominee not below the rank of Joint
Secretary to the Government of West Bengal;

the Secretary, Finance Department, Government of West
Bengal or his nominee not below the rank of Joint Secretary
to the Government of West Bengal;

the Chairman, West Bengal State Council of Higher Education
or his nominee;

the President, West Bengal Council of Higher Secondary
Education;

the President, West Bengal Madrasah Education Board:

the Director of Public Instruction, West Bengal or his

nominee not below the rank of Additional Director of Public
Instruction;

anominee of the Chairman of University Grants Commission;

anominee of the Chairman of National Council for Teachers'
Education;

the Chairman, of the College Service Commission or a
member of the Commission as his nominee;

(b) Representatives of Departments and Colleges—

(xiii)

(xiv)

(xv)

(xvi)

(xvii)

Heads of Departments of the University;

five senior most Professors of Departments of the University
to be selected by the Vice-Chancellor in alphabetical order
of the Department, of whom not more than one Professor
shall be from the same Department;

Principals of affiliated Colleges, not more than ten, to be
nominateq by the Vice-Chancellor of whom—

(I) one shall be from a Teachers’ Training College;

(II) one shall be from a Law College;
(IIT) one shall be from other Professional College;
(IV) one shall be from Women's College;
five teachers from the Council for Undergraduate studies, of
whom at least two shall belong to the rank of Associate
Professor and others shall be not below the rank of Assistant

Professor, to be elected by the members of the Council from

amongst themselves in the manner as may be prescribed by
the Statutes;

one representative of officers of the University, to be elected

from amongst themselves in the maneer as may be prescribed
by the Statutes;

(xviii) two representatives of non-teaching employees of whom—

(i) one from non-teaching employees of the University,

(i) one from non-teaching employees of the affiliated
colleges of the University,
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to be elected from amongst themselves in the manner as may
be prescribed by the Statutes,

{¢) Nominated Members---

(xix) not more than five persons to be nominated by the Chancellor
from amongst the persons interested in University education:

Provided that no employee of the University or of a College
or [nstitution affiliated with the University or recognised by
it shall be cligible to be a member.

(d) Special Invitee—

(xx) any official or expert in any field or eminent educationist,
whom the University may require for advice, consultation or
assistance, may be invited to attend the meeting:

Provided that not more than one official or expert or
eminent educationist may be invited in a meeting at a time.

(2) A member of the Court shall hold office for a period of four years, if not

expressly provided othererwise in sub-section (1). Any vacancy ameng the members
of the Court shall be filled up immediately by the concerned authority,

(3) No act or proceedings of the Court or of any body constituted by the Court

shall be invalid or called in question by reason of the existence of any vacancy, initial
or subsequent, in the Court or in any body constituted by the Court, as the case may

(4) for section 20, the following section shall be substituted:—

“The Executive
Council.

20. (1) The Executive Council shall consist of
the following members:—-

{a) Ex officio Members.—
(i) the Vice-Chancellor;

(i1) Sccretary of Higher Education Department or his
nominee not below the rank of Joint Secretary;

(iil) Secretary of Finance Department or his nominee not
below the rank of Joint Secretary:

(iv) Chairman of West Bengal State Council of Higher
Education or his nominee;

(v) Director of Public Instruction or his nominee not below
the rank of Additional Director of Public Instruction;

(vi) the Deans of Faculty Councils for Post-Graduate Studies;

(vii} Principals of affiliated Colleges, not more than seven, to
be nominated by the Vice-Chancellor of whom—

(I) one shall be from a Teachers’ Training College;
(I) one shall be from a Law College:
(111} one shall be from other Professional College;

(IV) one shall be from Wormen's College;
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(b) Other Members—

(viii)

(ix)

(x)

(xi)

three Heads of Departments, by rotaticn for one year in
alphabetical order of the Department, to be selected by
the Vice-Chancellor; ) '

twelve teachers from the faculty council for Post-
Graduate studies of whom five shall be Professors, four
shall be Associate Professors and three shall be Assistant
Professors and they shall be elected by the members of
the faculty council from amongst themselves in the
manner as may be prescribed by Statutes;

five Teachers of whom atleast two shall belong to the
rank of Associate Professor and Others shall be not
below the rank of Assisstant Professor from the council
for Undergraduate studies to be elected by the members
of the Council from amongst themselves in the manner
as may be preseribed by Statutes;

two persons to be nominated by the Chancellor
interested in University education:

Provided that ne employee of the University or of a
College or Institution affiliated with the University or
recognised by it shall be eligible to be a member.

(2) A member of the Executive Council shall hold office for a period of four

(3) No act or proceedings

(4) One-third of the total number of members shall be a quorum for
the Executive Council ™

(5} in section 22,—

years, if not expressly provided otherwise in sub-section (1). Any vacancy among the
members of the Executive Council shall be filled up immediately by the concerned
authority,

of the Executive Council or of any body constituted by

the Executive Council shall be invalid or called in question by reason of the existence

of any vacancy, initial or subsequent, in the Executive Council or in any body constituted
by the Executive Council, as the case may be.

a meeting of

(1) in sub-section (2),—

(a) after clasue (iii), the following clause shall be inserted:—

“(iiia) the ]

.ibrarian of the University, if the post is vacant then the

person acting as Librarian of the University in case of Faculty
Council for Post-Graduate studies in Arts and Commerce;

(b) after clause

“(viii) one student representative pursuing
in the University and one research sch

in th

and research scholars, respectively,

(vii), the following clause shall be inserted:—

Post-Graduate studies
olar pursuing research
ost-Graduate students
from amongst themselves

e University to be elected by P

in the manner as may be prescribed by the Statutes":
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(6} in section 24—

(a} in sub-section (2), after clause (vi), the following clause shall be
inserted:—

“(vii) three student representatives pursuing Undergraduate studies
in different streams of education in the affiliated colleges of
the University to be elected by such students from amongst
themselves in the manner as may be prescribed by the Statutes:

Provided that no two student representatives shall be elected from
the same stream of education.”;
(b) in sub-section (3), after clause (v), the following clause shall be
inserted:—

“(vi) one student representative pursuing Undergraduate studies in
Law in an affiliated college of the University.”;

(7) for section 29, the following section shall be substituted:~

ciiﬂifflfél or 29. A University Professor or a University Associate Professor
Teaching Posts.  ora University Assistant Professor shall be appointed by the Executive
Council, on the recommendation of a Selection Committee, and the
constitution of such Selection Commiitee as well as the procedure for holding its
meetings shall be in consonance with the University Grants Commission Regulations
and Recruitment Rules framed by the State Government from time to time. The Selection
Committee shall send its recommendations in writing to the Executive Council alongwith

reasoned record of assessment of the persons appeared before it for selection™;
(8) for section 30, the following section shall be substituted:—

‘t;Pll"gf:edure for 30. (1) At least four members, including two outside subject experts,
olding meetings . . . - .
of the gSercclion shall constitute the quorum for a meeting of the Selection Committee.

Committes.

(2) If the Executive Council does not accept the recommendation of a Selection
Committee, it shall refer the recommendation back to the Selection Committee with
reasons for reconsideration and if the Executive Council does not accept the reconsidered
views of the Selection Committee, the matter shall be referred to the Chancellor with
reasons and the decision of the Chancellor shall be final”.

6. 1In the Kalyani University Act, 1981,—

(1} in section 2,—
(i) after clause (16), the following clause shall be inserted:—

‘{16a) "State Government” means the Government of West Bengal
in the Higher Education Department;’;

(ii) inclause (19), for the words “Assistant Professor, Reader, Lecturer”,
the words “Associate Professor, Reader, Assistant Professor” shall
be substituted;

(iii) for clause (20), the following clause shall be substituted:—

(20} “Teacher of the University” means a Professor, Associate
Professor, Assistant Professor, or any other person, holding
ateaching post including a part time teaching post, appointed
or recognized as such by the University.”;



30

THE KOLKATA GAZETTE, EXTRAORDINARY, DECEMBER 16, 2011

[ParT IV

The West Bengal University Laws
(Amendment) Bifl, 2011

(Clause 6.)

{iv) clause (23) shall be omitted.
(2) for section 9, the following section shall be substituted:—

"The Vice- 9. (1) (a) The Vice-Chancellor shail be appointed from the persons
Chancetlos. of the highest level of competence, integrity, morals and institutional
commitment. The Vice-Chancellor shall be a distinguished academic with a minimum
of ten years of experience in a University system of which atleast 5 years s_hzl:ll be’ as
professor or ten years of expericnce in a reputed resear::h or acad:?@c administrative
organisation of which atleast 5 years shall be in an equivalent position of professor.

(b) The Vice-Chancellor shall be appointed by the Chancellor out_ of the paTﬁIEl of
three names recommended in order of preference by the Search Committee con_smufec[
by the State Government. While preparing the panel, the Search Commichc must gnfc
proper weightage to academic excellence, exposure to the high{.:r educatlon'system' in
the country and abroad and adequate experience in academic and administrative
governance and reflect the same in writing while submitting the panel to the Chanceilor.

(c¢) The Search Committee shall consist of the following Members:—

(i} a nominee of the Chancellor, who shall be the Chairperson of the
Committee;

(i1) a nominee of the Chairman, University Grants Commission;
(iii) a nominee of the Court:

Provided that all such Members shall be persons of eminence in the sphere of
higher education and shall not be connected in any manner with the University or
colleges or institutions affiliated with the University or recognised by it.

(2) (a) The Vice-chancellor shall hold office for a term of four years or till he
attains the age of sixty-five years, whichever is earlier, and shalt be eligible for re-
appointment for another term of four years or till he attains the age of sixty-five years,
whichever is carlier, following the provisions of sub-section ().

(b) The Chancellor may, notwithstanding the expiration of the term of the office
of the Vice-Chancellor or his attaining the age of sixty-five years, allow him to continue
in office till a successor assumes office, provided that he sh

all not continue as such for
any period exceeding six months.

(3) The Vice-Chancellor shall be a whole-time officer of the University and shall

be paid from the University Fund such salary and allowances as the Chancellor may
decide in consultation with the State Government.

(4) The Vice-Chancellor may resi
to the Chancellor.

(5) If—

gn his office by writing under his hang addressed

(a) the Vice-Chancellor is, by reasons of le

temporarily unable to exercise the
office, or

ave, illness or other cause,
powers and perform the duties of his

{b} a vacancy occurs in the office of the Vice-

acanc Chancellor by reason of death,
resignation, removal, expiry of term of hj

s office or otherwise,

Chancellor.



Pazt IV]

THE KOLKATA GAZETTE, EXTRAORDINARY, DECEMBER 16, 2011

31

The West Bengal University Laws
(Amendment) Bill, 2011,

{Clause 6.)

(6) The vacancy in the office of the Vice-Chancellor occurring by reason of death,
resignation or expiry of the term of his office, removal or otherwise shall be filled up
by appointment of a Vice-Chanceller in accordance with the provisions of sub-section
(1) within a period of six months from the date of occurrence of the vacancy, and such
period shall be held to include any period for which a Vice-Chancellor is allowed to
continue in office under clause (b) of sub-section (2), or a person is appointed.by the
Chancellor in consultation with the Minister to exercise the powers and perform the
duties of the Vice-Chancellor under sub-section (5).

(7y The Vice-Chancellor may be removed from his office by the Chancellor if he
is satisfied that the incumbent,— _

{a) has become insane and adjudged by a competent court to be of unsound
mind; or

(b) hasbecome anundischarged insolvent and stands so declared by a competent
Court; or

(c) has been physically unfit and incapable of discharging function due to
protracted illness or physical disability ; or

(d} has wilfully omitted or refused to carry out the provisions of this Act or
has committed breach of any of the terms and conditions of the service
contract or has abused or misused the powers vested in him or if the
continuance in the office of the Vice-Chancellor is detrimental to the
interest of the University; or

(e) has been proved to be guilty of criminal breach of trust or criminal
negligence or gross financial 1rrcgular1ty ot impropriety or gross
negligence of duty; or

(f) has shown incompetence to perform or has persistently made default in
the performance of the duties imposed on him by or under this Act; or

(g) has been convicted by a court for any offence within the concept and
meaning of the Code of Criminal Procedure, 1973; or

(h) is a member of, or otherwise associated with, any political parly or acts in
any partisan manner while in office.

Explanation.—For the purpose of this sub-clause, whether any party is a political
party or any association is a political association or any act of the Vice Chancellor is
partisan, decision of the Chancellor thercon shall be final:

Provided that the Vice-Chancellor shall be given a reasonable opportunity to show
cause by the Chancellor before taking recourse for his removal under clauses (d), (e),

(f), (g) and (h).".

(3) for section 17, the following section shall be substituted:-—
“The Court. 17. (1) The Court shall consist of the following members:—

(a) Ex officio members—
(1) the Chanceilor;
(ii) the Vice-Chancellor;
(iii) the Deans of Faculty Councils for Post-Graduate Studies;

(iv) the Secretary, Higher Education Department, Government of West
Bengal or his nominee not below the rank of Joint Secretary to the
Government of West Bengal;

(v) the Secretary, Finance Department, Government of West Bengal
or his nominee not below the rank of Joint Secretary to the
Government of West Bengal;

2 of 1974,
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the Chairman, West Bengal State Council of Higher Education or
his nominee;

the President, West Bengal Council of Higher Secondary Education;
the President, West Bengal Madrasah Education Board: -

the Director of Public Instruction, West Bengal or his nominee not

-below the rank of Additional Director of Public Instruction;

(x)
(xi)

(xil}

a nominee of the Chairman of University Grants Commission;

a nominee of the Chairman of National Council for Teachers'
Education;

the Chairman of the College Service Commission or a member of
the Commission as his nominee;

{b) Representatives of Departments and Colleges—

(xiil)

(xiv)

(xv)

(xv1)

Heads of Departments of the University;

five senior most Professors of Departments of the University to be
selected by the Vice-Chancellor in alphabetical order of the
Department, of whom not more than one Professor shall be from
the same Department.

Principals of affiliated Colleges, not mere than ten. to be nominated
by the Vice-Chancellor of whom—

(I3 one shall be from a Teacher's Training College;
(IT) one shall be from a Law College;
(I11) one shall be from other Professional College;
(IV) one shall be from Women's College;

five teachers form the Council for undergraduate studies, of whom
at least two shall belong to the rank of Associate Professer and

- others shall be not below the rank of Assistant Professor, to be

(xvii)

(xviii)

elected by the members of the Council from amongst themselves
in the manner as may be prescribed by the Statutes;

one representative of officers of the University, to be elected from

amongst themselves in the manner as may be prescribed by the
Statutes;

two representatives of non-teaching employees of whom-—
(i) one from non-teaching employees of the University,

(i1} one from non-teaching employees of the affiliated colleges of
the University,

to be elected from amongst themselves in the manner as may be
prescribed by the Statutes;

(¢} Nominated Members—

{x1x)

not more than five persons to be nominated by the Chancellor
from amongst the persons interested in University education:

Provided that no employee of the University or of a College

or Institution affiliated with  the University or . :
. g . TECOgnise
shall be eligible to be a member: y gnised by it

(d) Special Invitee—

(xx)

?Illwgfttlcml‘or expert in any field or eminent educationist, whom
c . . . ' :
niversity may require for advice, consultation or assistance

may be invited to attend the meeting:
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Provided that not more than one official or expert or eminent
educationist may be invited in a meeting at a time.

(2} A member of the Court shall hold office for a period of four years, if not
expressly provided otherwise in sub-section (1). Any vacancy among the members of
the Court shall be filled up immediately by the concerned authority.

(3) No act or proceeédings of the Court or of any body constituted by the Court
shall be invalid or called in question by reason of the existence of any vacancy, initial
or sdbsequcnt, in the Court or in any body constituted by the Court, as the case may
be."; .
(4) for section 20, the following section shall be substituted:—

"The Exccutive 20. (1) The Executive Cdunciil shall consist of the following
Council. membcrs - : .
(a) Ex officio Members—
(i) the Vice-Chancellor;

(i) Secretary of Higher Educatmn Department or his nominee not
below the rank of Joint Secretary; -

(iii) Secretary of Finance Departmenl or his nominee not below the
rank of Joint Secretary;

(iv) Chairman of West Benga] S[ate Council of Higher Education or
his nominee;

{v) Director of Public InSt[‘uCt]O[‘l or his nominee not below the rank
- of Additional Dlrgctor of Public Instruction;

{vi) the Deans of Faculty Councils for Post-Graduate Studies:

(vii) Principals of affiliated Colleges, not more than seven, to be
nominated by the Vice-Chancellor of whom—

(I) one shall be from a Teachers” Training College;
(II) one shall be from a Law College;
(11I) one shall be from other Professional College;
(1V) one shall be from Women's Co-llegc;

(b)Y Other Members—

(viii) three Heads of Dcpartments by rotalion for one year in
alphabetical order of the Department, to be selected by the Vice-
Chancellor;

(ix) twelve teachers from the faculty council for Post-Graduate studies
of whom five shall be Professors, four shall be Associate
Professors and three shall be Assistant Professors and they shall
be elected by the members of the faculty council from amongst
themselves in the manner as may be prescribed by Statutes;

(x) five Teachers of whom atleast two shall belong to the rank of
Associate Professor and Others shall be not below the rank of
Assisstant Professor from the council for under-graduate studies
to be elected by the members of the Council from amongst
themselves in the manner as may be prescribed by Statutes;

(xi) two persons nominated by the Chancelior interested in Unwersuy
education:
Provided that no employee of the University or of a College or
Institution affiliated with the University or recognized by it
shall be eligible to be a member.
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(2) A member of the Executive Council shall hold office for a period of four
years, if not expressely provided otherwise in sub-section (1). Any vacancy among the

members of the Executive Council shall be filled up immediately by the concerned

authority.

(3) No act or proceedings of the Executive Council or of any body constituted by
the Executive Council shall be invalid or called in question by reason of the existence
of any vacancy, initial or subsequent, in the Executive Council or in any body constituted
by the Executive Council, as the case may be.

(4) One-third of the total number of members shall be a quorum for a meeting of
the Executive Council.";

(5) in section 22,—
(i) in sub-section (2)

(a) after clasue (iv), the following clause shall be inserted:—

“(iva) the Librarian of the University, if the post is vacant

then the person acting as Librarian of the University in

" case of Faculty Council for Post-Graduate studies in
Arts and Commerce: :

(b) after clause (viii), the following clause shall be inserted:—

"(ix) one student representative pursuing Post-Graduate
studies in the University and one research scholar
pursuing research in the University to be elected by
Post-Graduate students and research scholars,
respectively, from amongst themselves in the manner
as may be prescribed by the Statutes”;

(ii) in sub-section (3), after clause (viii), the following clause shall be
inserted:—

"(ix) one student representative pursuing “"Post-Graduate
studies in the University and one research scholar
pursuing research in the University to be elected by
post graduate students and researlch scholars,
respectively, from amongst themselves in the manner
as may be prescribed by the Statutes”;

(6) in section 23A

(a) in sub-section (2), after clause (f), the following clause shall be
inserted:—

]

"(g) three student representatives pursuing Undergraduate studies
in different streams of education in the affiliated colleges of
the University to be elected by such students from amongst
themselves in the manner as may be prescribed by the Statu{és;

Provided that no two student representatives shall be elected
from the same stream of education.":

(7) for section 27, the following section shall be substituted:—

“Selection 27. A University Professor or a University Associate Professor
gg;‘gmgéﬁﬁp(f;fs_ ora Unlwersny Assistant Profcslisor shall be appomted by the Executive

Council, on the recommendation of a Selection Committee, and the
constitution of such Selection Commitiee as aell as the procedure for holding its
meetings shall be in consonance with the University Grants Commission Reguiaﬁons
and Recruitment Rules framed by the State Government from time to time, The Selection
Committee shall send its recommendations in writing to the Executive Council anthith

reasoned record of assessment of the persons appeared before it for selection™:
3
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(8) for section 28, the following section shall be substituted:—
;;E{c?;:rfdurr:ccﬁ?; 28. (1) At least four members, including two ocutside subject
of Seicciion T8 experts, shall constitute the quorum for a meeting of the Selection
Commitice. Committee.

(2) If the Executive Council does not accept the recommendation of a Selection
Committee, it shall refer the recommendation back to the Selection Committee with
reasons for reconsideration and if the Executive Council does not accept the reconsidered
views of the Selection Committee, the matter shall be referred to the Chancellor with
reasons and the decision of the Chancellor shall be final.”.

7. Inthe West Bengal State University (Barasat, North 24-Parganas) Act, 2007,—
(1) in section 2,—

(i) after clause (19), the following clause shall be inserted:—

‘(19a) “State Government™” means the Government of West Bengal
in the Higher Education Department;’;

(i1) in clause (22), for the words "a Professor, Reader, Principal,
Lecturer,”, the words "a Principal, Professor, Associate Professor,
Reader, Assistant Professor,” shall be substituted;

(iif} for clause (23), the following clause shall be substituted:—

‘(23) “Teacher of the University” means a Professor, Associate
Professor, Assistant Professor, or any other person, holding a teaching
postincluding a part time teaching post, appointed or recoanwed as
such by the Umversuy, ; ;

(iv) clause (27) shall be omitted;
(2) for section 9. the following section shall be substituted:—

“The Vice- 9. (1) (a) The Vice-Chancellor shall be appointed from the
Chancellor. persons of the highest level of competence, integrity, morals and

institutional commitment. The Vice-Chancelior shall be a distinguished
academic with a minimum of ten years of experience in a University system of which
atleast 5 years shall be as professor or ten years of experience in a reputed research or
academic administrative organisation of which at least 5 years shall be in an equivalent
position of professor. -

(b} The Vice-Chancellor shall be appointed by the Chancellor out of the panel of
three names recommended in order of preference by the Search Committee constituted
by the State Government, While preparing the panel, the Search Committee must give
proper weightage to academic excellence, exposure to the higher education system in
the country and abroad and adequate experience in academic and administrative
governance and reflect the same in writing while submitting the panel to the Chancellor.

(c) The Search Committee shall consist of the following Members: -

(i) 2 nominee of the Chancellor, who shall be the Chairperson of the
Committee,
(ii) a nominee of the Chairman, University Grants Commission, .
(iii) a nominee of the Court:

“Provided that all such Members shall be persons of eminence in the
sphere of higher education and shall not be connected in any manner with
the University or colleges or institutions affiliated with: the Unwemty or
recognised by it
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(2) (a) The Vice-chancellor shall hold office for a term of four years or till he
attains the age of sixty-five years, whichever is earlier, and shall be eligible for re-
appointment for another term of four years or till he attains the age of sixty-five years,
whichever is earlier, following the provisions of sub-section {1).

(b) The Chancellor may, notwithstanding the expiration of the term of the office
of the Vice-Chancellor or his attaining the age of sixty-five yéars, allow him to continue
in office till a successor assumes office, provided that he shall not continue as such for
any period exceeding six months.

(3) The Vice-Chancellor shail be a whole-time officer of the University and shall
be paid from the University Fund such salary and allowances as the Chancellor may
decide in consultation with the State Government.

(4) The Vice-Chancellor may resign his offtce by writing under his hand addressed
to the Chancellor.

(5} If—

(a) the Vice-Chancellor is, by reasons of leave, illness or other cause,
temporarily unable to exercise the powers and perform the duties of his
office, or

(b} a vacancy occurs in the office of the Vice-Chancellor hif reason of death,
resignation, removal, expiry of term of his office or otherwise,

then, during the period of such temporary inability ‘or pending the appointment of a
Vice-Chancellor, as the case may be, the Chancellor in consuliation with the Minister
may appoint a person to exercise the powers and perform the duties of the Vice-
Chancellor.

(6) The vacancy in the office of the Vice-Chancellor occurring by reason of death,
resignation or expiry of the term of his office, removal or otherwise shall be filled up
by appointment of a Vice-Chancellor in accordance with the provisions of sub-section
(1) within a period ot six months from the date of occurrence of the vacancy, and such
period shall be held to include any period for which Vice-Chancellor \
continue in office under clause (b) of sub-section (2), or a person is a
Chancellor in consultation with the Minister to exercige the powers
duties of the Vice-Chancellor under sub-section (5). '

is allowed to
ppointed by the
and perform the

(7} The Vice-Chancellor may be removed from hjs offi

C b . o] .
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(f) has shown incompelence to perform or has persistently made default in
the performance of the dulies impeosed on him by or under this Act; or

(g) has been convicted by a court for any offence within.the concept and
meaning of the Code of Criminal Procedure, 1973; or

(h) isamember of, or otherwise associated with, any political party or acts in
any partisan manner while in office,

Explanation.— For the purpose of this sub-clause, whether any party is a political
party or any association is a political association or any act of the Vice-Chancellor is
partisan, decision of the Chancellor thereon shall be final:

Provided that the Vice-Chanceller shall be given-a reasonable opportunity to show
cause by the Chancellor before taking recourse for his removal under clauses (d}. (e),
(f), (g) and (h).";

(3) for section 17, the following section shall be substituted:—
“The Court. 17. (1) The Court shall consist of the following members:—
(a) Ex officio members—
(i} the Chancellor;
(it} the Vice-Chancellor;
(i1i) the Deans of Faculty Councils for Post-Graduate Studies;

(iv) the Secretary, Higher Education Department, Government of West
Bengal or his nominee not below the rank of Joint Secretary to the
Government of West Bengal;

(v} the Secretary, Finance Department, Government of West Bengal
or his nominec not below the rank of Joint Secretary te the
Government of West Bengal;

(vi) the Chairman, West Bengal State Council of Higher Education or
his nominee;
(vii) the President, West Bengal Council of Higher Secondary Education:
(vii) the President, West Bengal Madrasah Education Board;

(ix} the Director of Public Instruction, West Bengal, or his nominee
not below the rank of Additional Director of Public Instruction:

(x} a nominee of the Chairman of University Grants Commission:
(xi) a nominee of the Chairman of National Council for Teachers’
Education;
(xii) the Chairman of the College Service Commission or a member of
the Commission as his nominee;
{b) Representatives of Departments and Colleges—
(xii1) Heads of Departments of the University;
(xiv) five senior most Professors of Departments of the University to be
selected by the Vice-Chancellor in alphabetical order of the

Department, of whom not more than one Professor shall be from
the same Department;

(xv) Principals of affiliated Colleges, not more than ten, to be nominated
by the Vice-Chancellor of whom—

2 of 1974.
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(I) one shall be from a Teachers’ Training College;
(IT) one shall be from a Law College;
(II1) one shall be from other Professional College;
(IV) one shall be from Women's College;
(VI) one shall be from Government College;

(xvi) five teachers form the Council for Undergraduate studies, of whom
at least two shall belong to the rank of Associate Professor and
others shall be not below the rank of Assistant Professor, to be
elected by the members of the Council from amongst themselves
in the manner as may be prescribed by the Statutes;

(xvii) one representative of Officers of the University, to be elected from
amongst themselves in the manner as may be prescribed by the
Statutes;

(xviii) two representatives of non-teaching employees of whom—
(i) one from non-teaching employees of the University,
(ii) one from non-teaching employees of the affiliated colleges of
the University,
to be elected from amongst themselves in the manner as may be prescribed by the
Statutes;

(c) Nominated Members—
(xix) not more than five persons to be nominated by the Chancellor from
amongst the persons interested in University education:

Provided that no employee of the University or of a College or
Institution affiliated with the University or recognised by it shall
be elegible to be a member;

(d) Special Invitee—
(xx) any official or expert in any field or eminent educationist, whom

the Vice-Chancellor may require for advice, consultation or
assistance, may be invited to attend the meeting:

Provided that not more than one official or expert or eminent
educationist may be invited in a meeting at a time.

(2) A member of the Court shall hold office for a period of four years, if not
expressly provided otherwise in sub-section (1). Any vacancy among the members of
the Court shall be filled up immediately by the concerned authority.

(3) No act or proceedings of the Court or of any body constituted by the Coyrt
shall be invalid or called in question by reason of the existence of any vacancy, initial
or subsequent, in the Court or in any body constituted by the Court, as the case may
be.”; "3 '

(4) for section 20, the following section shall be substituted:—

" The Executive 20. (1) The Executive Council shall consist .
[ 0
Council. members:— f the fOHOWI!‘Ig

(a) Ex officio Members—
(i) the Vice-Chancellor;

(ii) Secretary of Higher Education Department or his no
rank of Joint Secretary;

(iii) Secretary of Finance Department or his nomin
Joint Secretary;

minee not b‘elowJ the

ee not below the rank of
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Chairman of West Bengal State Council of Higher Education or his
nominee;

Director of Public Instruction or his nominee not below the rank of
Additional Director of Public Instruction;

the Deans of Faculty Councils for Post-Graduate Studies,

Principals of affiliating Colleges, not more than seven, to be nominated
by the Vice-Chancellor-of whom—

(I) one shall be from a Teachers’ Training College;
(II) one shall be from a Law College;
(IIT} one shall be from other Professional College;
(IV) one shall be from Women's College;

(V) one shall be from Government College;

(b) Other Members —

(viii)

(ix)

(x})

(xi)

three Heads of Departments, by rotation for one year in alphabetical order
of the Department, to be sclected by the Vice-Chancellor;

twelve teachers from the faculty council for Post-Graduate studies of
whom five shall be Professors, four shall be Associale Professors and
three shall be Assistant Professors and they shall be elected by the members
of the faculty counci! from amongst themselves in the manner as may be
prescribed by Statutes;

five Teachers of whom atleast two shall belong (o the rank of Associate
Professor and Others shall be not below the rank of Assisstant Professor
from the Council for Undergraduate studies, to be elected by the members
of the Council from amongst themselves in the manner as may be
prescribed by Statutes;

two persons nontinated by the Chancellor interested in University education:

Pravided that no employee of the University or of a College or Institution
affiliated with the University or recognised by it shall be eligible to be a
member,

(2) A member of the Executive Council shall hold office for a period of four

years, if not expressely provided otherwise in sub-section (1). Any vacancy among the
members of the Executive Council shall be filled up immediately by the concerned
authority.

(3) No act or proceedings of the Executive Council or of any body constituted by

the Executive Council shali be invalid or called in queslion by reason of the existence
of any vacancy, initial or subsequent, in the Executive Council or in any body constituted
by the Executive Council, as the case may be.

(4) One-third of the total number of members shall be a quorum for a meeting of

the Executive Counci] *;

(5) in section 22

(i) in sub-section (2),—

(a) after clasue (iv), the following clause shall be inserted:—
“{iva) the Librarian of the University, if the post is vacant then the
person acting as Librarian of the University in the case of the

Faculty Counci! for Post-Graduate Studies in Arts;
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(b) after clause (vii), the following clause shall be inserted:—

“(viii) one student representative pursuing Post-Graduate studies
in the University and one research scholar pursuing research
in the University to be elected by Post-Graduate students
and research scholars respectively from amongst themselves
in the manner as may be prescribed in the Statutes";

(6) in section 24, in sub-section (2), after clause (vi), the fdllowing clause
shall be inserted:—

"(vii) three student representatives pursuing Undergraduate studies
in different streams of education in the affiliated colleges of
the University to be elected by such students from amongst
themselves in the manner as may be prescribed by the Statutes:

Provided that no two student representatives shall be elected
from the same stream of education.";

(7) for section 29, the following section shall be substituted:—

cie;ﬁ::ﬁ; - 29. _ A I_Jniversity Professor or a University Associate Profes_sor
Toacheis o the or a University Assistant Professor shall be appointed by the Executive
University. Council, on the recommendation of a Selection Committee, and the
constitution of such Selection Committee as well as the procedure for holding its
meetings shall be in consonance with the University Grants Commission Regulations
and Recruitment Rules framed by the State Government from time to time.
The Selection Committee shall send its recommendations in writing to the Executive

C(]}Lln{':il alongwith reasoned record of assessment of the persons appeared before it for
selection.";

(8) for section 30, the following sectidn shall be substituted:—

“Procedure for 30. (1 ! . . @ %
o e}‘(pms( ) At llt::alsl,t four. ‘members, including two outside subject
of Selection ) shall constitue the quorum fi i i
Committas. Committee. ; q or a meeting of the Selection

(2)‘ If the Executive Council does not accept the recommendation of a Selection
Committee, it shall refer the recommendation back to the Selection Committee with
reasons for reconsideration and if the Executive Council does not accept the reconsidered
views of the Selection Committee, the matter shall be referred to the Chancellor 'eh
reasons and the decision of the Chancellor shall be final." i

Amendment of 8. In the Gour Banga Ul'li\-"f:I‘SiF.y Act, 200?,—_

West Ben, Act ) )
XXVI of 2007. (1) in section 2,—

(i) after clause (20), the following clause shall be inserted:—

“(20a) "State Government” means the Gov, .
i . crnment of W,
in the Higher Education Department:’. est Bengal

(i) In clause (23), for the words "a Professor, Reader Principal
i t.he words "a Principal, Professor, ASSOCiat:a Prof ‘pa ]
Reader, Assistant Professor," shall be substituted: *ebsor,

(iii) for clause (24), the following clause shall be substituted:

‘(24) “Teacher of the University”
Professor, Assistant Professo

a teaching post including a part time teaching
or recognized as such by the University;’; t
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(iv) clause {28) shall be omitted;
(2) for section 9, the following section shall be substituted:—

(;“‘m';c‘:l';::r 9. (1) (a) The Vice-Chancellor shall be appointed from the persons
' of the highest level of competence, integrity, morals and institutional
commitment. The Vice-Chancellor shall be a distinguished academic with a minimum
of ten years of experience in a University system of which atleast 5 years shall be as
professor or len years of experience in a reputed research or academic administrative
organisation of which atleast 5 years shall be in an equivalent position of professor.

(b) The Vice-Chancelior shall be appointed by the Chancellor out of the panel of
three names recommended in order of preference by the Search Committee constituted
by the State Government. While preparing the panel, the Search Committee must give
proper weightage to academic excellence, exposure to the higher education system in
the country and abroad and adequate experience in academic and administrative
governance and reflect the same in writing while submitting the panel to the Chancellor.

{(c) The Search Commiittee shall consist of the following Members:—
(i) a nomince of the Chancellor, who shall be the Chairperson of the
Commiitee;
(i) a nominee of the Chairman, Unijversity Grants Commission;

(iii) a nominee of the Court:

Provided that all such Members shall be persons of eminence in the
sphere of higher education and shall not be connected in any manner with
the University or colleges or institutions affiliated with the University or
recognised by it.

(2) {(a) The Vice-chancellor shall hold office for a term of four years or till he
attains the age of sixty-five years, whichever is carlier, and shall be eligible for re-
appointment for another term of four years or till he attains the age of sixty-five years,
whichever is earlier, following the provisions of sub-section (1).

(b} The Chancellor may, notwithstanding the expiration of the term of the office
of the Vice-Chancellor or his attaining the age of sixty-five years, allow him to continue
in office til] a successor assumes office, provided that he shall not continue as such for
any period exceeding six months.

(3) The Vice-Chancellor shall be a whole-time officer of the University and shall
be paid from the University Fund such salary and allowances as the Chancellor may
decide in consultation with the State Government.

(4) The Vice-Chancellor may resign his office by writing under his hand addressed
to the Chancellor.

(5) If—

(a) the Vice-Chancellor is, by reasons of leave, iliness or other cause,
temporarily unable to exercise the powers and petform the duties of his
office, or

{b) a vacancy occurs in the office of the Vice-Chancellor by reason of death,
resignation, removable, expiry of term of his office or otherwise,

then. during the period of such temporary inability or pending the appointment of a
Vice-Chancellor, as the case may be, the Chancellor in consultation with the Minister
may appoint a person (o exercise the powers and perform the duties of the Vice-
Chancellor.

(6) The vacancy in the office of the Vice-Chancellor occurring by reason of death,
resignalion or expiry of the term of his office, removal or otherwise shall be filled up
by appointment of a Vice-Chancellor in accordance with the provisions of sub-section
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(1) within a period of six months from the date of occurrence of the vacancy, and such

period shall be held to include any period for which a Vice-Chancellor is allowed to
continue in office under clause (b) of sub-section (2), or a person is appointed by the
Chancellor in consultation with the Minister to exercise the powers and perform the
duties of the Vice-Chancellor under sub-section (5).

(7) The Vice-Chancellor may be removed from his office by the Chéncellor if he
is satisfied that the incumbent,—
(a) has become insane and adjudged by a competent court to be of unsound
mind; or
(b) hasbecome an undischarged insolventand stands so declared by a competent
Court; or
(c) has been physically unfit and incapable of discharging function due to
protracted illness or physical disability ; or

(d) has willfully omitted or refused to carry out the provisions of this Act or
has committed breach of any of the terms and conditions of the service
contract or has abused or misused the powers vested in him or if the
continuance in the office of the Vice-Chancellor is detrimental to the
interest of the University; or

(e} has been proved to be guilty of criminal breach of trust or criminal
negligence or gross financial irregularity or impropriety or gross
negligence of duty; or

(f) has shown incompetence to perform or has persistently made default in
the performance of the duties imposed on him by or under this Act; or

{g) has been convicted by a court for any offence within the concept and
meaning of the Code of Criminal Procedure, 1973; or

(h) is a member of, or atherwise associated with, any political party or acts in
any partisan manner while in office.

Explanation.—For the purpose of this sub-clause, whether any party is a political
party or any association is a political association or any act of the Vice-Chancellor is
partisan, decision of the Chancellor thereon shall be final:

Provided that the Vice-Chancellor shall be given a reasonable opportunity to show
cause by the Chancellor before taking recourse for his removal under clauses (d), (¢),

(f), (g) and (h).".
(3) for section 17, the following section shall be substituted:--—
"The Court. 17. (1) The Court shall consist of the following members:—
(a) Ex officio members—
(i) the Chancellor;
(ii) the Vice-Chancellor;
(iii) the Deans of Faculty Councils for Post-Graduate Studies;

(iv) the Secretary, Higher Education Department, Government of West Bengal
or his nominee not below the rank of Joint Secretary to the Government
of West Bengal;

(v) the Secretary, Finance Department, Government of West Bengal or his
nominee not below the rank of Joint Secretary to the Government of West
Bengal;

(vi) the Chairman, Wesl Bengal State Council of Higher Education or his
nominee;

(vii) the President, West Bengal Council of Higher Secondary Education;

2 of 1974,
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(viii) the President, West Bengal Madrasah Education Board;

(ix) the Director of Public Instruction, West Bengal or his nominee not below -

the rank of Additional Director of Public Instruction ;
(x) a nominee of the Chairman of University Grants Commission;
(xi) a nomince of the Chairman of National Council for Teachers' Education;
(xii) the Chairman of the College Service Commission or a member of the
Commission as his nominee.
(b) Representatives of Departments and Colleges-—
(xiii) Heads of Departments of the University;
(xiv) five senior most Professors of Departments of the University to be selected

by the Vice-Chancellor in alphabetical order of the Department, of whom
not more than one Professor shall be from the same Department.

(xv) Principals of affiliated Colleges, not more than ten, to be nominated by
the Vice-Chancellor of whom—
(I} one shall be from a Teachers® Training College;
(II) one shall be from a Law College;
(IIT) one shall be from other Professional College;
(IV) one shall be from Women's College;

(xvi} five teachers from the Council for Undergraduate studies, of whom at
least two shall betong the rank of Associale Professor and others shall be
not below the rank of Assistant Professor, to be clected by the members
of the Council from amongst themselves in the manner as may be

prescribed by the Statutes;
(xvii) one representative of officers of the University, to be elected from amongst
themselves in the manner as may be prescribed by the Statutes;
(xviii) two representatives of nen-teaching employees of whom—
(i) one from non-teaching employees of the University,
(ii) one from non-teaching employecs of the affiliated colleges of the
University,
to be elected from amongst themselves in the manner as may be prescribed by the
Statutes.
(c) Nominated Members—
(xix) not more than five persons tobe nominated by the Chancelior from amongst
the persons interested in Universily education:
Provided that no employee of the University or of a College or Institution
affiliated with the University or recognised by it shall be eligible to be a
member;
(d) Special Invitee—
(xx) any official or expert in any field or eminent educationist, whom the
Vice-Chancellor may require for advice, consultation or assistance, may

be invited to attend the meeting :
Provided that not more than one official or expert or eminent educationist
may be invited in a meeting at a time.
2) A member of the Court shalt hoid office for a period of four years, if not
expressly provided otherwise in sub-section (1). Any vacancy among the members of
the Court shall be filled up immediately by the concerned authority.
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(3) No act or proceedings of the Court or of any body constituted by the Court
shall be invalid or called in question by reason of the existence of any vacancy, initial
or subsequent, in the Court or in any body constituted by the Court, as the case may

be.";
(4) for section 20, the following section shall be substituted:—

"The Executive 20. (1) The Executive Council shall consist of the foilowing

Coungil, members:— .

(a) Ex officio Members—
{i) the Vice-Chancellor;

(ii} Secretary of Higher Education Department or his nominee not below the
rank of Joint Secretary;

(ii1) Secretary of Finance Department or his nominee not below the rank of
Joint Secretary;

(iv) Chairman of West Bengal State Council of Higher Education or his
nominee;

(v) Director of Public Instruction or his nominee not below the rank of
Additional Director of Public Instruction;

(vi) the Deans of Faculty Councils for Post-Graduate Studies;

(vii) Principals of affiliating Colleges, not more than seven, selected by rotation
for a term of one year, by the Undergraduate Council of whom—

(1) one shall be from a Teachers’ Training College;
“(I1) one shall be from a Law College;
(I11) one shall be from other Professional College;
(1V) one shall be from Women's College:
(b) Other Members—-

(vili) three Heads of Departments, by rotation for one year in alphabetical order
of the Department, to be selected by the Vice-Chancellor;

(ix) twelve teachers from the faculty council for Post-Graduate studies of

(x) five Teachers of whom atleast two shall belong to the rank of Associate

prescribed by Statutes:

(xi) two persons nominated

: by the Chancellor, interested in Uni\rersity
education:
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(3) No act or proceedings of the Executive Council or of any body constituted by
the Executive Council shall be invalid or called in question by reason of the existence
of any vacancy, initial or subsequent, in the Executive Council or in any body constituted
by the Executive Council, as the case may be.

(4) One-third of the total number of members shall be a quorum for a meeting of
the Executive Council.";

(5) in section 22,—
(i) in sub-section (2),—
(a) after clasue (iii), the following clause shall be inserted:—
"(iiia) the Librarian of the University, if the post is vacant
then the person acting as Librarian of the University in
the case of the Faculty Council for Post-Graduate Studies
in Humanities, Social Sciences and Commerce;”
(b) after clause (vi), the following clause shall be inserted:—
“(vii) one student representative pursuing Post-Graduate
studies in the University and one research scholar
pursuing research in the University to be elected by
post graduate students and research scholars respectively
from amongst themselves in the manner as may be
prescribed by the Statutes;";
(6) in section 24, in sub-section (2), after clause (vi), the following clause
shall be inserted:—

"(vii) three student representatives pursuing Undergraduate studies in
different streams of education in the affiliated colleges of the University
to be elected by such students from amongst themselves in the manner as
may be prescribed by the Statutes:

Provided that no two student representatives shall be elected from the
same stream of education.”;
(7) for section 29, the following section shall be substituted:—
Csuﬂfzﬂf; - 29. A University Professor or a University Associate Professor or
Teachers of the a University Assistant Professor shall be appointed by the Executive
University, Council, on the recommendation of a Selection Committee, and the
constitution of such Selection Committee as well as the procedure for holding its
meetings shall be in consonance with the University Grants Commission Regulations
and Recruitment Rules framed by the State Government from time to time. The Selection
Committee shall send its recommendations in writing to the Executive Council
along with reasoned record of assessment of the persons appeared before it for
selection.”;
(8) for section 30, the following section shall be substituted:—
“Procedure for 30. (1) At least four members, inclduing two outside subject
holding meeling ey perts, shall constitue the quorum for a meeting of the Selection

of Selection f
Committee. Committee.

(2) If the Executive Council does not accept the recommendation of a Selection
Comnmittee, it shall refer the recommendation back to the Selection Committee with
reasons for reconsideration and if the Executive Council does not accept the reconsidered
views of the Selection Committee, the matter shall be referred to the Chancellor with
reasons and the decision of the Chancellor shall be final.”.

9. In the Sidho-Kanho-Birsha University Act, 2010,—
(1) in section 2,—
(i) in clause (25), for the words "a Professor, Principal, Reader
Lecturer”, the words "a Principal, Professor, Associate Professor,
Reader, Assistant Professor” shall be substituted;
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(ii) for clause (26), the following clause shall be substituted:—

‘(26) “Teacher of the University” means a Professor, Associate
Professor, Assistant Professor, or any other person, holding
ateaching post including a part time teaching post, appointed
ot recognized as such by the University;’;

(i11) clause (30) shall be omitted;

(2) for section 9, the following section shall be substituted:—

"The Vice- 9. (1} (a) The Vice-Chancellor shall be appointed from the persons
Chancellor. of the highest level of compeicnce, integrity, morals and institutional
commitment. The Vice-Chancellor shall be a distinguished academic with a minimum
of ten years of expertence in a University system of which atleast 5 years shall be as
professor or ten years of experience In a reputed research or academic administrative
organisation of which atleast 5 years shall be in an equivalent position of professor.

(b) The Vice-Chancellor shall be appointed by the Chancelior out of the panel of
three names recommended in order of preference by the Search Committec constituted
by the State Government. While preparing the panel, the Search Commit
proper weightage to academic excellence, exposure 1o the higher education system in
the country and abroad and adequate experience in academic and administrative
governance and reflect the same in writing while submitting the panel to the Chancellor.

tce must give

(¢) The Search Commitiee shall consist of the following Members:—

(i) a nominee of the Chancellor, who shall he the Cha

. irper the
Committee; person ot
(i1} a nominee of the Chairman, University Grants

Commission;
(iii} a nominee of the Court;

Provided that all such Members shall be persons of cminence
higher education and shall not be connected in any manner with t
colleges or institutions affiliated with (he University or recognised

in the sphere of
he University or
by it.

(2) (a) The Vice-chancellor shall hold office for 3 term of four years or till he

attains the age of sixly—ﬁYc years, whichever s earlier, and shall be eligible for re-

appointmcril for fi.“f’thef term of four years or till he attains the age of sixty-five years,
whichever is earlier, following the provisions of sub-section (1)

(®) tI‘he Chancellor mz!y, "m_Wi[hSIa“ding the expiration of the term of the office
of the Vice-Chancellor or his attaining the age of sixty-five years, allow him to continue

in office till a successor assumes office, provided that he shall not continue as such for
any period exceeding six months,

(3) The Vice-Chanceltor shall be a whole-time officer of the University and shall
be paid from the University Fund such salary and allowances as the Chan

T ] ) cellor may
decide in consultation with the State Government.

(4) The Vice-Chancellor may resign his office by writing under his hand addressed

to the Chancellor. ‘
(5) If— .

(a) the Vice-Chancellor is, by reasons of leave,

temporarily unable to exercise the powers and
office, or ‘

illness or other cause,
perform the duties of his
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(b) a vacancy occurs in the office of the Vice-Chancellor by reason of death,
resignation, removal, expiry of term of his office or otherwise,

then. duﬁng the period of such temporary inability or pending the appointment of a
Vice-Chancellor, as the case may be, the Chancellor in consultation with the Minister
may appoint a person to exercise the powers and perform the duties of the Vice-
Chancellor.

(6) The vacancy in the office of the Vice-Chancellor occurring by reason of death,
resignation or expiry of the term of his office, removal or otherwise shall be filled up
by appointment of a Vice-Chancellor in accordance with the provisions of sub-section
(1) within a period of six months from the date of occurrence of the vacancy, and such
period shall be held to include any period for which a Vice-Chancellor is allowed to
continue in office under clause {b) of sub-section (2), or a person is appoinied by the
Chancellor in consultation with the Minister to exercise the powers and perform the
duties of the Vice-Chancellor under sub-section (5). :

(7) ‘The Vice-Chancellor may be removed from his office by the Chancellor if he
is satisfied that the incumbent,-— :

(a) has become insane and adjudged by a competent court to be of unsound
mind; or

{b) hasbecome an undischarged insolvent and stands so declared by a competent
Court; or

(c) has been physically unfil and incapable of discharging function due to
protracted illness or physical disability ; or

{d) has wilfully omilted or refused to carry out the provisions of this Act or
has committed breach of any of the terms and conditions of the service
contract or has abused or misused the powers vested in him or if the
continuance in the office of the Vice Chancellor is detrimental to the
interest of the University; or

(e) has been proved to be guilty of criminal breach of trust or criminal
negligence or gross financial irregularity or impropriety or gross
negligence of duty; or

(f) has shown incompetence to perform or has persistently made default in
the performance of the dutics imposed on him by or under this Act; or

(g) has been convicted by a court for any offence within the concept and
meaning of the Code of Criminal Procedure, 1973; or

(h) is a member of, or otherwise associated with, any political party or acts in
any partisan manner while in office.

Explanarion.— For the purpose of this sub-clause, whether any party is a political
party or any association is a political association or any act of the Vice Chancellor is

partisan, decision of the Chancellor thereon shall be final:

Provided that the Vice-Chancellor shall be given a reasenable opportunity to show
cause by the Chancellor before taking recourse for his removal under clauses (d), (),
(f). (g) and (h)."

(3) for section 17, the following section shall be substituted-—

*The Courl. 17. (1) The Court shall consist of the following members:—

(a) Ex officio members—
(i) the Chancellor;

(it) the Vice-Chancellor;
(iii) the Dean of Faculty Councils for Post-Graduate Studies;

2 of 1974
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(iv) the Secretary, Higher Education Department, Government of West Bengal
or his nominee not below the rank of Joint Secretary to the Government
of West Bengal;

{v) the Secretary, Finance Department, Government of West Bengal or his
nominee not below the rank of Joint Secretary to the Government of West
Bengal;

(vi) the Chairman, West Benga! State Council of Higher Education or his
nominee;

(vil) the President, West Bengal Council of Higher Secondary Education;
(viii) the President, West Bengal Madrasah Education Board:

{ix) the Director of Public Instruction, West Bengal or his nominee not below
the rank of Additicnal Director of Public Instruction:

{x) a nominee of the Chairman of University Grants Commission:
(xi) a nominee of the Chairman of Naticnal Council for Teachers' Education:

(xii) the Chairman of the College Service Commission or a member of the
Commission as his nominee;

(b) Representatives of Departments and Colleges—
(xifi) Heads of Departments of the University;

(xiv) five senior most Professors of Departments of the University to be selected
by the Vice-Chancellor in alphabetical order of the Department, of whom
not more than one Professor shall be from the same Department.

(xv) Principals of affiliated Colleges, not more than ten, to be nominated by
the Vice Chancellor of whom—

(1) one shall be from a Teacher’s Training College;
(I1) one shall be from a Law College;
(III) one shall be from other Professional College;
(V) one shall be from Women's College;

(xvi) five teachers from the Council for undergraduate studies, of whom at
least two shall belong the rank of Associate Professor and others shall be
not below the rank of Assistant Professor, to be elected b '
of the Council from amongst
prescribed by the Statutes;

| ¥ the members
themselves in the manner as may be

(xvii) one representative of officers of the University, to be elect

: ed from ;
themselves in the maneer as may be prescribed by the S amongst

tatutes;
(xviit) two representatives of non-teaching employees of whom——

(i) one from non-teaching employees of the University

(ii) one from non-teaching emplo

yees of the affiliat
University, ed colleges of the

to be elected from amongst themselves in the manner as ma

b -
Statutes: ¥ 0¢ prescribed by the

(¢) Nominated Members—

(xix) not more than five persons to be nominated by the Chan
the persons interested in Universily education:

Provided that no employee of the Universit
affiliated with the Universit
member.

cellor from amongst

crsity or of a College or institution
y or recognised by it shal! be eligible to be a
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(d} Special Invitee—

(xx) any official or expert in any ficld or eminent educationist, whom the
Vice-Chancellor may require for advice, consultation or assistance, may
be invited to attend the meeting:

Provided that not more than one official or expert or eminent educationist may be
invited in a meeting at a time.
(2) A member of the Court shall hold office for a period of four years, if not

expressly provided otherwise in sub-section (1). Any vacancy among the members of
the Court shall be filled up immediately by the concerned authority.

(3) No act or proceedings of the Court or of any body constituted by the Court
shall be invalid or called in question by reason of the existence of any vacancy, initial
or subsequent, in the Court or in any body constituted by the Court, as the case may
be.”;

(4) for section 20, the following section shall be substituted:—

"The Executive 20. (1) The Executive Council shall consist of the following

Council.
members:—

(a) Ex officio Members—
(i) the Vice Chancellor;
(ii) Secretary of Higher Education Department or his neminee not below the
rank of Joint Secretary;
(iii) Secretary of Finance Department or his nominee not below the rank of
Joint Secretary;
(iv) Chairman of West Bengal State Council of Higher Education or his
nominee;
{v) Director of Public Instruction or his nominee not below the rank of
Additional Director of Public Instruction;
(vi) the Deans of Faculty Councils for Post-Graduate Studies;
(vii) Principals of affiliated Colleges, not more than seven, to be nominated
by the Vice Chancellor of whom—
(I) one shall be from a Teacher's Training College;

(1) one shall be from a Law College;
(III) one shal! be from other Professional College;

(IV) one shall be from Women's College;

(b) Other Members—
(viii) three Heads of Departments, by rotation for one ycar in alphabetical order
of the Department, to be selected by the Vice-Chancellor;

twelve teachers from the faculty council for Post-Graduate studies of

whom five shall be Professors, four shall be Associate Professors and

three shall be Assistant Professors and they shall be elected by the members
of the faculty council from amongst themselves in the manner as may be

prescribed by Statutes; .

(x) five Teachers of whom atleast two shall belong to the rank of Associate
Professor and others shall be not below the rank of Assisstant Professor
from the Counci! for Undergraduate studies to be elected by the members
of the Council from amongst themselves in the manuer as may be

prescribed by Statutes;

(ix)
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(xi) two persons nominated by the Chancellor interested in University education:

Provided that no employee of the University or of a College or Institution

affiliated with the University or recognised by it shall be eligible to be a
member.

(2) A member of the Executive Council shall hold office for a period of four
years, if not expressly provided otherwise in sub-section (1). Any vacancy among the
members of the Executive Council shall be filled up immediately by the concerned
authority.

(3) No act or proceedings of the Executive Council or of any body constituted by
the Executive Council shall be invalid or called in question by reason of the existence
of any vacancy, initial or subsequent, in the Executive Council or in any body constituted
by the Executive Council, as the case may be.

(4) One-third of the total number of members shall be a quorum for a meeting of
the Executive Council.";

(5) in section 22,—
(i) in sub-section (2),—
(a) after clause (iv), the following clause shall be inserted:—
“(iva) the Librarian of the University, if the post is vacant
then the person acting as Librarian of the University in
case of Faculty Council for Post-Graduate studies in
Artsy™;
(b) after clause (vii), the following clause shall be inserted:—
“(viii) one student representative pursuing Post-Graduate
studies in the University and one research scholar
pursuing research in the University to be elected by
Post-Graduate students and research scholars,
respectively, from amongst themselves in the manner
as may be prescribed by the Statutes.";
(6) in section 24, -
(a) in sub-section (2), after clause (vi), the following clause shall be

inserted:— .

“(vii) three student representatives pursuing Undergraduate studies
in different streams of education in the affiliated colleges of
the University to be elected by such students from amongst
themselves in the manner as may be prescribed by the Statutes:

Provided that no two student representatives shall be elected
from the same stream of education.”;
(b) in sub-section (3), after clause (v), the following clause shall be
inserted:— '

“(vi) one student representative pursuing Undergraduate studies in
law in affiliated colleges of the University to be elected by
such students from amongst themselves in the manner as may
be prescribed by the Statutes.”;

(7) for section 29, the following section shall be substituted:—

;':Soenller;:ltiit?:e - 29. A University Professor or a University Associate Professor
Teachers of the O @ University Assistant Professor shall be appointed by the Executive
University. Council, on the recommendation of a Selection Committee, and the
constitution of such Selection Committee as well as the procedure for holding its
meetings shall be in consonance with the University Grants Commission Regulations
and Recruitment Rules framed by the State Government from time to time. The Selection
Committee shall send its recommendations in writing to the Executive Council alongwith

reasoned record of assessment of the persons appeared before it for selection.”




ParT IV]

THE KOLKATA GAZETTE, EXTRAORDINARY, DECEMBER 16, 2011

51

Amendment of
West Ben. Act
XXIV of 1981.

The West Bengal University Laws
(Amendment) Bill, 2011.

(Clause 10.)

(8) for section 30, the following section shall be substituted:—

;P;3§edure for 30. (1) At least four members, including two outside subject

t . . .
{,? tlﬁgsff;itligﬁ experts, shall constitute the quorum for a meeting of the Selection
Committee. Committee.

(2) If the Executive Council does not accept the recommendation of a Selection
Comnmittee, it shall refer the recommendation back to the Selection Committee with
reasons for reconsideration and if the Executive Council does not accept the reconsidered
views of the Selection Committee, the matter shall be referred to the Chancellor with
reasons and the decision of the Chancellor shall be final.".

10. In the Jadavpur University Act, 1981,—
(1) in section 2,—
(i) after clause (16), the following clause shall be inserted:—
‘(16a) “State Government” means the Government of West Bengal
in the Higher Education Department;’;
(ii) in clause (19), for the words "a Professor, Reader, Principal,
Lecturer,", the words "a Principal, Professor, Associate Professor,
Reader, Assistant Professor” shall be substituted;
(2) for section 9, the following section shall be substituted:—

“The Vice- 9. (1) (a) The Vice-Chancellor shall be appointed from the persons
Chancellor. of the highest level of competence, integrity, morals and institutional
commitment. The Vice Chancellor shall be a distinguished academic with a minimum
of ten years of experience in a University system of which at least 5 years shall be as
Profegsor or ten years of experience in a reputed research or academic administrative
organization of which at least § years shall be in an equivalent position of Professor.

(b) The Vice Chancellor shall be appointed by the Chancellor out of the panel of
three names recommended in order of preference by the Search Committee constituted
by the State Government. While preparing the panel, the Search Committee must give
proper weightage to academic excellence, exposure to the higher education system in
the country and abroad and adequate experience in academic and administrative
governance and reflect the same in writing while submitting the panel to the Chancellor.

(c) The Search Committee shall consist of the following Members:—
(i) a nominee of the Chancellor, who shall be the Chairperson of the
Committee; :
(ii) a nominee of the Chairman, University Grants Commission;
(iii) a nominee of the Court:
Provided that all such Members shall be persons of eminence in the sp-here of

higher education and shall not be connected in any manner with the University or
colleges or institutions affiliated with the University or recognised by it.

(2) (a) The Vice-chancellor shall hold office for a term of four years or till he
attains the age of sixty-five years, whichever is earlier, and shall be eligible for re-
appointment for another term of four years or till he attains the age of sixty-five years,
whichever is earlier, following the provisions of sub-section (1).

(b) The Chancellor may, notwithstanding the expiration of the term of the office
of the Vice-Chancellor or his attaining the age of sixty-five years, allow him to continue
in office till a successor assumes office, provided that he shall not continue as such for
any period exceeding six months.

(3) The Vice-Chancellor shall be a whole-time officer of the University and shall
be paid from the University Fund such salary and allowances as the Chancellor may
decide in consultation with the State Government.
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(4) The Vice-Chancellor may resign his office by writing under his hand addressed
to the Chancellor. ‘
(5) If—
(a) the Vice-Chancellor is, by reasons of leave, illness or other cause,
temporarily unable to exercise the powers and perform the duties of his
office, or

(b) a vacancy occurs in the office of the Vice-Chancellor by reason of death,
resignation, removal, expiry of term of his office or otherwise,

then, during the period of such temporary inability or pending the appointment of a
Vice-Chancellor, as the case may be, the Chancellor in consultation with the Minister
may appoint a person to exercise the powers and perform the duties of the Vice-
Chancellor.

(6) The vacancy in the office of the Vice-Chancellor occurring by reason of death,
resignation, expiry of the term of his office, removal or otherwise shall be filled up by
appointment of a Vice-Chancellor in accordance with the provisions of sub-section (1)
within a period of six months from the date of occurrence of the vacancy, and such
period shall be held to include any period for which a Vice-Chancellor is allowed to
continue in office under clause (b) of sub-section (2), or a person is appointed by the
Chancellor in consultation with the Minister to exercise the powers and perform the
duties of the Vice-Chancellor under sub-section (5).

(7) The Vice-Chancellor may be removed from his office by the Chancellor if he
is satisfied that the incumbent,—

(a) has become insane and adjudged by a competent court to be of unsound
mind; or

(b) hasbecome an undischarged insolvent and stands so declared by a competent
Court; or

(c) has been physically unfit and incapable of discharging function due to
protracted illness or physical disability ; or

(d) has wilfully omitted or refused to carry out the provisions of this Act or
has committed breach of any of the terms and conditions of the service
contract or has abused or misused the powers vested in him or if the

continuance in the office of the Vice Chancellor is detrimental to the
interest of the University; or

(e) has peen proved to be guilty of criminal breach of trust or criminal
negligence or gross financial irregularity or impropriety or gross
negligence of duty; or

(f) has shown incompetence to perform or has persistently made default in
the performance of the duties imposed on him by or under this Act; or

(g) has b‘een convicted by a court for any,offence within the concept and
meaning of the Code of Criminal Procedure, 1973; or

(h) is a member of, or otherwise associated with

! vise » any political party or acts in
any partisan manner while in office.

E_xpl(mar.fon.—_—For the purpose of this sub-clause, whether any party is a political
party or any association is a political association or any act of the Vice Chancellor is
partisan, decision of the Chancellor thereon shall be final:

Provided that the Vice-Chancellor shall be given

cause by the Chancellor before taking recourse for h
(f), (g) and (h).".

a reasonable opportunity to show
18 removal under clauses (d), (e),

2 of 1974,
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(3) for section 10A, the following sub-section shall be substituted:—

;Eﬁcifl?;:'“' 10A.(1) (a) The Pro-Vice-Chancellor shall be appointed from the

persons of the highest level of competence, integrity, morals and
institutional commitment. The Pro-Vice Chancellor shall be a distinguished academic
with a minimum of ten years of experience in a University system of which at least 5
years shall be as Professor or ten years of experience in a reputed research or academic
administrative organization of which at least 5 years shall be in an equivalent position
of Professor.

(b) The Pro-Vice-Chancellor shall be appointed by the Chancellor in consultation
with the Minister. The term of his office shall be for four years and he shall be eligible
for re-appointment for a period not exceeding four years but shall not hold office
beyond the age of sixty-five years.

(2) The Pro-Vice-Chancellor shall be a whole-time officer of the University and
shall be paid from the University Fund such salary and allowances as the Chancellor
may decide in consultation with the State Government.

(3) The Pro-Vice-Chancellor may resign his office by writing under his hand
addressed to the Chancellor.

4) If—

(c) the Pro-Vice-Chancellor is, by reason of leave, illness or other cause,
temporarily unable to exercise the powers and perform the duties of his
office, or

(d) a vacancy occurs in the office of the Pro-Vice-Chancellor by reason of
death, resignation or expiry of the term of his office, removal or otherwise,

then, c'lur:ng the peirod of such temporary inability or pending the appointment of a
Pr.o-lV]CE:-ChanCC“OI‘, as the case may be, the Chancellor, in consultation with the
Minister and the Vice-Chancellor, shall authorise a senior teacher m‘c the University or
an officer of the University to exercise the powers and perform the duties of the gﬂ}
Vice-Chancellor.

(5) The vacancy in the office of the Pro-Vice-Chancellor occurring by reason of
death, resignation or expiry of the term of his office, removal or otherwise shall be
filled up by appointment of a Pro-Vice-Chancellor in accordance with the provisions
of sub-section (1).

(6) The Pro-Vice-Chancellor may be removed from his office by the Chancellor
if he is satisfied that the incumbent,—

(a) has become insane and adjudged by a competent court to be of unsound
mind; or

(b) has become an undischarged insolvent and stands so declared by a competent
Court; or

(c) has been physically unfit and incapable of discharging function due to
protracted illness or physical disability ; or

(d) has wilfully omitted or refused to carry out the provisions of this Act or
has committed breach of any of the terms and conditions of the service
contract or has abused or misused the powers vested in him or if the
continuance in the office of the Pro-Vice Chancellor is detrimental to the
interest of the University; or

(e) has been proved to be guilty of criminal breach of trust or criminal
negligence or gross financial irregularity or impropriety or gross
negligence of duty; or

(f) has shown incompetence to perform or has persistently made default in
the performance of the duties imposed on him by or under this Act; or
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(g) has been convicted by a court for any offence within the concept and
_meaning of the Code of Criminal Procedure, 1973; or

(h) is a member of, or otherwise associated with, any political party or acts in
any partisan manner while in office.

Explanation.—For the purpose of this sub-clause, whether any party is a political
party or any association is a political association or any act of the Pro-Vice-Chancellor
is partisan, decision of the Chancellor thereon shall be final:

Provided that the Pro-Vice-Chancellor shall be given a reasonable opportunity to
show cause by the Chancellor before taking recourse for his removal under clauses (d),

(e), (D), (g) and (b).".
(4) for section 16, the following section shall be substituted: -
"The Courl. 16. (1) The Court shall consist of the following members:—
(a) Ex officio members—
(i)} the Chancellor;
(ii) the Vice-Chancellor;
(iii) the Pro-Vice Chancellor,

(iv) the Deans of Faculty Councils for Post-Graduate and Undergraduate
Studies;

(v) the Secretary, Higher Education Department, Government of West Bengal
or his nominee not below the rank of Joint Secretary to the Government
of West Bengal;

(vi) the Secretary, Finance Department, Government of West Bengal or his
nominee not below the rank of Joint Secretary to the Government of Wesg
Bengal;

(vii) the Chairman, West Bengal State Council of Higher Education or his
norinee;
(viii) the President, West Bengal Council of Higher Secondary Education;
(ix) the President, West Bengal Madrasah Education Board;
(x) anominee of the Chairman of University Grants Commission;
(x1) anominee of the Chairman of All India Council For Technical Education;
(xii) anominee of the Chairman of the National Council for Teachers' Education:
{b) Representatives of Departments—
(xiii) Heads of Departments of the University;

(xiv) five teachers, of whom at least two shall be Professors, elect
teachers of the Departments under the Faculty Council for Post
and Undergraduate Studies in Engineering and Techno]ogy fro
themselves as may be prescribed by Statutes:

ed by the
-Graduate
M amangsg

(xv) five teachers, of whom at least two shall be Professors ele
v Ct
teachers of the Departments under the Faculty Council for Posi»%jrbg the
and Undergraduate Studies in Arts from amongst themselves as aduate
prescribed by Statutes; > 45 may be

(xvi) five teachers, of whom at least two shall be Profess
‘orss ele
teachers of the Departments under the Faculty Council for Poftt_eg by the
and Undergraduate Studies in Science from amongst themse[ . raduate
be prescribed by the Statutes: SRVIVES as may

(xvii) one representative of officers of the University, elected

themselves in the manner as may be prescribed by the Statir::: amongst

2 of 1974
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(xviii) one representative of non-teaching employees elected from amongst
themselves in the manner as may be prescribed by the Statutes.

(c¢) Nominated Members—

(xix) not more than five persons to be nominated by the Chancellor from amongst
the persons interested in University education:

Provided that no employee of the University or Institution affiliated
with the University or recognised by it shall be elegible to be a member;

(d) Special Invitee—

(xx) any official or expert in any field or eminent educationist, whom the
University may require for advice, consultation or assistance, may be
invited to attend the meeting:

Provided that not more than one official or expert or eminent educationist
- may be invited in a meeting at a time.

(2) A member of the Court shall hold office for a period of four years, if not
expressly provided otherwise in sub-section (1). Any vacancy among the members of
the Court shall be filled up immediately by the concerned authority.

3) No a(_:t or proceedings of the Court or of ziny body constituted by the Court
shall be mvallcl‘or called in question by reason of the existence of any vacancy, initial
or subsequent, in the Court or in any body constituted by the Court, as the case may

be.";
(5) for section 19, the following section shall be substituted:—
“The Executi ; -
M 19. (1) the Executive Council shall consist of the following

members:—
(a) Ex officio Members—
(i) the Vice-Chancellor;
(ii) the Pro-Vice-Chancellor;

(ii1) the Secretary, Higher Education Department, Government of West Ben gal
or his nominee not below the rank of Joint Secretary to the Government
of West Bengal;

(iv) the Secretary, Finance Department, Government of West Bengal or his
nominee not below the rank of Joint Secretary to the Government of West
Bengal;

(v) the Chairman, West Bengal State Council of Higher Education or his
nominee;

(vi) the Deans of Faculty Councils for Post-Graduate and Undergraduate
Studies;

(b) Other Members—

(vii) twelve Heads of Departments, by rotation for one year in alphabetical
order of the Department;

viii) four teachers, of whom at least two shall be Professors, elected by the
teachers of the Departments under the Faculty Council for Post-Graduate
and Undergraduate studies in Engineering and Technology from amongst
themselves as may be prescribed by Statutes;

(ix) four teachers, of whom at least two shall be Professors, elected by the
teachers of the Departments under the Faculty Council for Post-Graduate
and Undergraduate studies in Arts from amongst themselves as may be
prescribed by Statutes;
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whom at least two shall be Professors, elected by the

teachers of the Departments under the Faculty Council for Post-Graduate
and Undergraduate Studies in Science from amongst themselves as may

be prescribed by
(xi) two personsnomi

Statutes;
nated by the Chancellor interested in University education:

Provided that no employee of the University or of a College or Institution
affiliated with the University or recognised by it shall be eligible to be a

member.

(2) A member of the Executive Council shall hold office for a period of four
years, if not expressly provided otherwise in sub-section (1). Any vacancy among the
members of the Executive Council shall be filled up immediately by the concerned

authority.

(3) No act or proceedings of the Executive Council or of any body constituted by
the Executive Council shall be invalid or called in question by reason of the existence
of any vacancy, initial or subsequent, in the Executive Council or in any body constituted
by the Executive Council, as the case may be.

4) O_nf:-third of the total
the Executive Council.";

(6) in section 21,—

number of members shall be a quorum for a meeting of

(i) in sub-section (2),—

(a) for clause (iv), the following élause shall be substituted:—

“(iv)

one or more than one teacher shall be elected by the
teachers of each Department of the faculty council from
amongst themselves in the following manner:—

(i) one Professor from a Department if total number of
teachers in it does not exceed five;

(ii) one Professor and one Associate Professor from a
Department if total _?umber of teachers in it does not
exceed ten;

(iii) two Professors and one Associate Professor from a
Department if total number of teachers in it does not
exceed twenty;

(iv) two Professors and two Associate Professors from a

Department if total number of teachers in it exceeds
twenty;";

(b) after clause (vii), the following clauses shall be inserted:—

“(vii) one student representative, pursuing Undergraduate

(ix)

studies in the University and another student
represer?tativc pursuing Post-Gaduate studies in the
University, to be elected by such Undergraduate and
Post-Graduate students, respectively, from a
themselves in

Statutes;

- mongst
€ manner as may be prescribed by the

one research scholar pursuing research i the

to be elected by research scholars from amongst

themselves in the manner ag
may be prescri
Statutes. b bed by the

University
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(i) in sub-section (3),—
(a) for clause (iv), the following clause shall be substituted:—

“{vi) one or more than one teacher shall be elected by the

teachers of each Department of the faculty council from
amongst themselves in the following manner:—

(a) one Professor from a Department if total number of
teachers in it does not exceed five;

(b) one Professor and one Associate Professor from a
Department if total number of teachers in it does not
exceed ten;

(¢) two Professors and one Associate Professor from a
Department if total number of teachers in it does not
exceed twenty; '

(d) two Professors and two Associate Professors from a
Department if total number of teachers in it exceeds
twenty:";
(b) after clause (iv), the following clauses shall be inserted—

“(iva) one student representative pursuing Undergraduate studies in the
University and another student representative pursuing Post-
Gaduate studies in the University, to be elected by such
Undergraduate and Post-Graduate students, respectively, from
amongst themselves in the manner as may be prescribed by the
Statutes;

(ivb) one research scholar pursuing research in the University to be

elected by research scholars from amongst themselves in the manner

as may be prescribed by the Statutes.”;
(7) for section 26, the following section shall be substituted:—

"Seleclion 26. (1) A University Professor or a University Associate Professor
Committee for g 3 Unjversity Assistant Professor shall be appointed by the Executive
Teaching POSts- Council, on the recommendation of a Selection Committee, and the
constitution of such Selection Committee as well as the proccdulre_for holding its
meetings shall be in consonance with the University Grants Commission Regulations
and ReEruitmcnt Rules framed by the State Government from time }0 time. Tl}e Selection
Committee shall send its recommendations in writing to the Execgtwc Councgl alengwith
reasoned record of assessment of the persons appeared before it for selection.”;

(8) for section 27, the following section shall be substituted:—

“procedure _for 27. (1) At least four members, including t'wo cutside subject
hold'";g l'?:ﬁf“"gs experts, shall constitute the quorum for a meeting of the Selection
of Select Committee.

Committee.

(2) If the Executive Council does not accept the recommcnc[ation of a _Selecti_on
Committee, it shall refer the recommendation back to the Selection Committee with
reasons for reconsideration and if the Executive Council does not accept the reconmder_cd
views of the Selection Committee, the matter shall be referred to the Chancellor with
reason and the decision of the Chancellor shall be final.".

11. In the Rabindra Bharati Act, 1981.—

(1) in section 2,— .
(1) after clause (18), the following clause shall be inserted:—
‘(18a) "State Government” means the Government of West Bengal
in the Higher Education Department;’;
) in clause (21). for the words "a Principal. Prpfe_ssor. Assistant
W ofessor, Reader, Lecturer,”, the words "a Principal, Professor,

irssociate Professor, Reader, Assistant Professor” shall be substituted:



58

THE KOLKATA GAZETTE, EXTRAORDINARY, DECEMBER 16, 2011

[ParT IV

The West Bengal Universiry Laws
{Amendment) Bill, 201 1.

(Clause 11.)

(iii) for clause (22), the following clause shall be substituted :-

(22) “Teacher of the University” means a Professor, Associate
Professor, Reader Assistant Professor, or any other person,
holding a teaching post including a part-time teaching post,
appointed or recognized as such by the University.”;

(2) for section 9, the following section shall be substituted:—

C";'; c‘iﬁﬁr 9. (1) (a) The Vice-Chanceilor shall be appointed from the persons

of the highest leve! of competence, integrity, morals and institutional
commitment. The Vice Chancellor shall be a distinguished academic
with a minimum of ten years of experience in a University system of which at least 5
years shall be as Professor o ten years of experience in a reputed research or academic

administrative organization of which at least § years shall be in an equivalent position
of Professor.

(b) The Vice Chancellor shall be appointed by the Chancellor out of the panel of
three names recommended in order of preference by the Search Committee constituted
by the State Government. While preparing the panel, the Search Committee must give
proper weightage to academic excellence, exposure to the higher education system in
the country and abroad and adequate experience in academic and administrative
governance and reflect the same in writing while submitting the panel to the Chancellor,

(¢} The Search Committee shall consist of the following Memberg:--—

(1) a nominee of the Chancellor, who shall be the Chairperson of the
Committee;
(i) a nominee of the Chairman, University Grants Commission:
(iii} a nominee of the Court:

Provided that all such Members shall be persons of eminence in the sphere of
higher education and shall not be connected in any manner with the University or
colleges or institutions affiliated with the University or recognised by it.

(2) (a) The Vice-chancellor shall hold office for a term of four years or till he
attains the age of sixty-five years, whichever is earlier, and shall be eligible for re-
appointment for another term of four years or till he attains the age of sixty-five years,
whichever is earlier, following the provisions of sub-section (1. '

(b) The Chancellor may, notwithstanding the expiration of the term of the office
pf the Vic;—Chancellor or his attaining the age of sixty-five years, allow him to continue
in ofﬁCt?. till a successor assumes office, provided that he shall not continue as such for
any period exceeding six months,

(3) The Vice-Chancellor shall be a whole-time officer of the University and shall

be Paid from the University Fund such salary and allowances as the Chancellor may
decide in consultation with the State Government.

(4) The Vice-Chancellor may resign his office by writing under his hand addressed
to the Chancellor. *
(5) If—

(a) the Vice-Chancellor is, by reasons of leave
temporarily unable
office, or

(b) avacancy occurs in the office of the Vice-Chan
resignation, removal, expiry of term of his off;

then, during the period of such temporary inability or pend
Vice-Chancellor, as the case may be, the Chancellor in cons

may appoint a person to exercise the
Chancellor,

‘(6) j‘he vacancy in the office of the Vice-Chancellor occurring by reason of death
resignation, expiry of the term of his office, removal or otherwise shall be filled up b):

ap_pqintment_of a Vice-Chancellor in accordance with the provisions of sub-section (1)
within a period of six months from the date of occurrence of the vacancy, and such

/ » illness or other cause,
to exercise the powers and perform the duties of his

cellor by reason of death,
ce or otherwise,

ing the appointment of a

ultation with the Minister
powers and perform the duties of the Vice.
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period shall be held to include any period for which a Vice-Chancellor is allowed to
continue in office under clause (b) of sub-section (2), or a person is appointed by the
Chancellor in consultation with the Minister to exercise the powers and perform the
duties of the Vice-Chancellor under sub-section (5).
(7) The Vice-Chancellor may be removed from his office by the Chancellor if he is
satisfied that the incumbent,—
(a) has become insane and adjudged by a competent court to be of unsound
mind; or
(b) has become an undischarged insolvent and stands so declared by a competent
Court; or
(c) has been physically unfit and incapable of discharging function due to
protracted illness or physical disability ; or
(d) has wilfully omitted or refused to carry out the provisions of this Act or
has committed breach of any of the terms and conditions of the service
contract or has abused or misused the powers vested in him or if the
continuance in the office of the Vice Chancellor is detrimental to the
interest of the University; or
(€) has been proved to be guilty of criminal breach of trust or criminal
negligence or gross financial irregularity or impropriety or gross
negligence of duty; or
(f) has shown incompetence to perform or has persistently made default in
the performance of the duties imposed on him by or under this Act; or
(g) has bf:en convicted by a court for any offence within the concept and
meaning of the Code of Criminal Procedure, 1973; or
(h) isa menﬂfber of, or otherwise associated with, any political party or acts in
any partisan manner while in office.

E—xpfﬂ"ﬂffon-j-Fpr the purpose of this sub-clause, whether any party is a political
party or any association is a political association or any act of the Vice Chancellor is
partisan, decision of the Chancellor thereon shall be final:

Provided that the Vice-Chancellor shall be
cause by the Chancellor before takin
(f), (g) and (h).".

(3) for section 17, the following section shall be substituted:—
“The Court. 17. (1) The Court shall consist of th
(a) Ex officio members—
(i) the Chancellor;
(i) the Vice Chancellor;

(iii) the Deans of Faculty Councils for Post-Graduate and Undergraduate
Studies;

(iv) the Secretary, Higher Education Department, Government of West Bengal
or his nominee not below the rank of Joint Secretary to the Government
of West Bengal;

(v) the Secretary, Finance Department, Government of West Bengal or his

nominee not below the rank of Joint Secretary to the Government of West
Bengal;

given a reasonable opportunity to show
g recourse for his removal under clauses (d), (e),

e following members:-—

(vi) the Chairman, West Bengal State Council of Higher Education or his

nominee;

(vii) the President, West Bengal Council of Higher Secondary Education;
(viii) the President, West Bengal Madrasah Education Board;

(ix) a nominee of the Chairman of University Grants Commission;

(x) a nominee of the Chairman of All India Distance Education Council;
(xi) a nominee of the Chairman of National Council for Teachers' Training;

(b) Representatives of Departments—

(xii) Heads of Departments of the University;
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(xiii) five teachers, of whom at least two shall be Professors, elected by the
teachers of the Departments under the Faculty Council for Post-Graduate
and Undergraduate Studies in Fine Arts from amongst themselves as may
be prescribed by Statutes;

(xiv) five teachers, of whom at least two shall be Professors, elected by the
teachers of the Departments under the Faculty Council for Post-Graduate
and Undergraduate Studies in Visual Arts from amongst themselves as
may be prescribed by Statutes;

(xv) five teachers, of whom at least two shall be Professors, elected by the
teachers of the Departments under the Faculty Council for Post-Graduate
Studies in Arts from amongst themselves as may be prescribed by the
Statutes;

(xvi) one representative of officers of the University, elected from amonst
themselves in the manner as may be prescribed by the Statutes;

(xvii)  one representative of non-teaching employees elected from amongst
themselves in the manner as may be prescribed by the Statutes.

(¢) Nominated Members—

(xviii) not more than five persons to be nominated by the Chancellor from amongst
the persons interested in University education:

Provided that no employee of the University or Institution affiliated

with the University or recognized by it shall be eligible to be a member;

(d) Special Invitee—

(xix) any official or expert in any field or eminent educationist, whom the
University may require for advice, consultation or assistance, may be
invited to attend the meeting:

Provided that not more than one official or expert or eminent educationist
may be invited in a meeting at a time.

(2) A member of the Court shall hold office for a period of four years, if not
expressly provided otherwise in sub-section (1). Any vacancy among the members of
the Court shall be filled up immediately by the concerned authority.

(3) No act or proceedings of the Court or of any body constituted by the Court
shall be invalid or called in question by reason of the existence of any vacancy, initial
or subsequent, in the Court or in any body constituted by the Court, as the case may

be.“;
(4) for section 20, the following section shall be substituted:—
;The i 20. (1) the Executive Council shall consist of the following
xecutive
Council. members:—

(a) Ex officio Members—
(i) the Vice Chancellor;

(ii) the Secretary, Higher Education Department, Government of West Bengal
or his nominee not below the rank of Joint Secretary to the Government
of West Bengal;

(iii) the Secretary, Finance Department, Government of West Bengal or his
nominee not below the rank of Joint Secretary to the Government of West
Bengal;

(iv) the Chairman, West Bengal State Council of Higher Education or his
nominee;

(v) the Deans of the Faculty Councils;

(vi) the Principal, Indian College of Arts and Draftsmanship, Kolkata:
(vii) the Director, Indian Museum, Kolkata:
(b) Other Members—

(viii) twelve Heads of Departments, by

rotation for one year in alphabetical
order of the Department; P
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(ix) four teachers, of whom at least two shall be Professors, elected by the
teachers of the Departments under the Faculty Council for Post-Graduate
and Undergraduate Studies in Fine Arts from amongst themselves as may
be prescribed by Statutes;

(x) four teachers, of whom at least two shall be Professors, elected by the
teachers of the Departments under the Faculty Council for Post-Graduate
and Undergraduate Studies in Visual Arts from amongst themselves as
may be prescribed by Statutes;

(xi) four teachers, of whom at least two shall be Professors, elected by the
teachers of the Departments under the Faculty Council for Post-Graduate
Studies in Arts from amongst themselves as may be prescribed by Statutes;

(xii) two persons nominated by the Chancellor interested in University education:

Provided that no employee of the University or of a College or Institution affiliated
with the University or recognized by it shall be eligible to be a member.

(2) A member of the Executive Council shall hold office for a peried of four
years, if not expressly provided otherwise in sub-section (1). Any vacancy among the
members of the Executive Council shall be filled up immediately by the concerned
authority.

(3) No act or proceedings of the Executive Council or of anybody constituted by
the Executive Council shall be invalid or called in question by reason of the existence
of any vacancy, initial or subsequent, in the Executive Council or in any body constituted
by the Executive Council, as the case may be.

(4) One-third of the total number of members shall be a quorum for a meeting of
the Executive Council.”;

(5) in section 22,

(1) in sub-section (2),—
(a) for clause (iv), the following clause shall be substituted:—

“(iv) one or more than one teacher shall be elected by the
teachers of each Department of the faculty council from
amongst themselves in the following manner:—

(i) one Professor from a Department if total number of
teachers in it does not exceed five;

(ii) one Professor and one Associate Professor from a
Department if total number of teachers in it does not
exceed ten;

(iii) two Professors and one Associate Professor from a
Department if total number of teachers in it does not
exceed twenty;

(iv) two Professors and two Associate Professors from a
Department if total number of teachers in it exceeds
twenty;";

(b) after clause (v), the following clauses shall be inserted:—

"(vi} one student representative, pursuing Undergraduate
studies in the University and another student
representative pursuing Post-Graduate studies in the
University. to be elected by such undergraduate and
Post-Graduate students, respectively, from amongst
themselves in the manner as may be prescribed by the
Statutes;

{vii) one research scholar pursuing research in the University
to be elected by research scholars from amongst
themselves in the manner as may be prescribed by the
Statules.”;
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(6) for section 27, the following section shall be substituted:—
;:SoerLelg‘i‘[‘:;'e 27. A University Professor or a University ,.i\ssomate Profe_ssor. or
for Teaching a University Assistant Professor shall be appointed by the Executive
Council, on the recommendation of a Selection Committee, and the
constitution of such Selection Committee as well as the procedure for holding its
meetings shall be in consonance with the University Grants Commission Regulations
and Recruitment Rules framed by the State Government from time to time. The Selection
Committee shall send its recommendations in writing to the Executive Council alongwith
reasoned record of assessment of the persons appeared before it for selection.";

(7) for section 28, the following section shall be substituted:—

"Procedure for 28. (1) At least four members, including two outside subject
holding meeting : x 3

of Selection experts, shall constitute the quorum for a meeting of the Selection
Committee. Committee.

(2) If the Executive Council does not accept the recommendation of a Sele;tion
Committee, it shall refer the recommendation back to the Selection Committee with
reasons for reconsideration and if the Executive Council does not accept the reconsidered
views of the Selection Committee, the matter shall be referred to the Chancellor with
reason and the decision of the Chancellor shall be final.".

12. In the Netaji Subhas Open University Act, 1997, —
(1) insection 2,— .
(1) inclause (21), the words "Reader" and "Lecturer”, shall be omitted.
(ii) after clause (23), the following clause shall be inserted:—
‘(24) “Teacher of the University" means a Professor, Associate
Professor, Assistant Professor, Reader or any other person,
holding a teaching post appointed or recognized as such by
the University.’;
(2) for section 10, the following section shall be substituted;

"The Vice- 10. (1) () T he Vice-Chancellor shall be appointed from the persons
Chancellor. of the highest level of competence, integrity, morals and institutional

- commitment. The Vice Chancellor shall be a distinguished academic
with a minimum of ten years of experience in a University system of which at least 5
years shall be as Professor or ten years of experience in a re
administrative organization of which at least 5
of Professor.

(b) The Vice Chancellor shall be appointed by the Chancellor out of the panel of
three names recommended in order of preference by the Search Committee constituted
by the State Government. While preparing the panel, the Search Committee must give
proper weightage to academic excellence, exposure to the higher education systertﬁ in
the country and abroad and adequate experience in academic and administrative
governance and reflect the same in writing while submitting the panel to the Chancellor,

(c) The Search Committee shall consist of the following Members:—

(i) a nominee of the Chancellor, who shall
Committee;

puted research or academic
years shall be in an equivalent position

be the Chairperson of the

(i) a nominee of the Chairman, University Grants Commission;
(iii) a nominee of the Court:

Provided that all such Members shall be
higher education and shall not be connected in any manner with the University or
colleges or institutions affiliated with the University or recognised by it.

(2) (a) The Vice-chancellor shall hold office fo
attains the age of sixty-five years, whichever is ea
appointment for another term of four years or till he
whichever is earlier, following the provisions of su

persons of eminence in the sphere of

I a term of four years or til] he
rlier, and shall be eligible for re-

attains the age of sixty-five years,
b-section (1),
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(b} The Chancellor may, notwithstanding the expiration of the term of the office
of the Vice-Chancellor or his attaining the age of sixty-five years, allow him to continue
in office till a successor assumes office, provided that he shall not continue as such for
any period exceeding six months.

(3) The Vice-Chancellor shall be a whele-time officer of the University and shalt

_ be paid from the University Fund such salary and allowances as the Chancellor may

decide in consultation with the State Government.

(4) The Vice-Chancellor may resign his office by writing under his hand addressed
to the Chancellor. :

(5) If—

(a) the Vice-Chancellor is, by reasons of leave, illness or other cause,
temporarily unable to exercise the powers and perform the duties of his
office, or

(b) a vacancy occurs in the office of the Vice-Chancellor by reason of death,
resignation, removal, expiry of term of his office or otherwise,

then, during the period of such temporary inability or pending the appointment of a
Vice-Chancellor, as the case may be, the Chancellor in consultation with the Minister
may appoint a person to exercise the powers and perform the duties of the Vice-

Chancellor. :

(6) The vacancy in the office of the Vice-Chancellor occurring by reason of death,
resignation, expiry of the term of his office, removal or otherwise shall be filled up by
appointment of a Vice-Chancellor in accordance with the provisions of sub-section (1)
within a period of six months from the date of occurrence of the vacancy, and such
period shall be held to include any period for which a Vice-Chancellor is allowed to
continue in office under clause(b) of sub-section (2), or a person is appointed by the
Chancellor in consultation with the Minister io exercise the powers and perform the
duties of the Vice-Chancellor under sub-section (5).

(7) The Vice-Chancellor may be removed from his office by the Chancellor if he
is satisfied that the incumbent,— '

(a) has become insane and adjudged by a competent court to be of unsound
mind; or

(b) has become an undischarged insolvent and stands so declared by a competent
Court; or . .

(c) has been physically unfit and incapable of discharging function due to
protracted jllness or physical disability ; or )

(d) has wilfully omitted or refused to carry out the provisions of this Act or
has committed breach of any of the terms and conditions of the service
contract or has abused or misused the powers vested in him or if the
continuance in the office of the Vice Chancellor is detrimental to the
interest of the University; or

() has been proved to be guilty of criminal breach of trust or criminal
negligence or gross financial irregularity or impropriety or gross
negligence of duty; or

(f) has shown incompetence to perform or has persistently made default in
the performance of the duties imposed on him by or under this Act; or

(g) has b;en convicted by a court for any offence within the concept and

?seﬂmng of the Code of Criminal Procedure, 1973; or _

a mem_ber of, or otherwise associated with. any political party or acts in
any partisan manner while in office.
fOn.——_Fo.r th? purpose of this sub-clause, whether any party is a political
association is a political association or any act of the Vice Chancellor is
18101 of the Chancellor thereon shall be final:
Provided that the Vice-Chancellor shall be gi sonabl rtuni

e given a reasonable opportunity to show

cause by the Chancellor before taking recourse for his removal under clauses (d), (e),

(f}, (g) and (h).".

(h)

Explanat,
party or any
partisan, dec
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(3) for section 17, the following section shall be substituted:—

"E‘;fm?l‘le':"““ 17. (1) The Executive Council shall be the prit}cipal executive

) body of the University and shall consist of the following members:—

(a) Ex officio members—

(i) the Chancellor;

(ii) the Vice-Chancellor;

(iii) the Secretary, Higher Education Department, Government of West Bengal
or his nominee not below the rank of Joint Secretary to the Government
of West Bengal,; .

(iv) the Secretary, Finance Department, Government of West Bengal or his
nominee not below the rank of Joint Secretary to the Government of West
Bengal; ; i

(v) the Chairman, West Bengal State Council of Higher Education or his
nominee; )

(vi) the President, West Bengal Council of Higher Secondary Education;

(vii) the President, West Bengal Madrasah Education Board;

(viii) the Director of Public Instruction, West Bengal; _

(ix) a nominee of the Chairman of National Council for Teachers' Education;
(x) anominee of the Chairman of University Grants Commission;
(xi) a nominee of the Chairman of All India Distance Education Council;

(b) Representatives of Departments—

(xii) Directors of the University;

(xiii) five teachers, of whom at least two shall be Professors, elected by the
teachers of the Academic Council from amongst themselves as may be
prescribed by Statutes;

(xiv) five teachers, of whom at least two shall be Professors, elected by the
teachers of the School of Studies from amongst themselves as may be
prescribed by Statutes;

(xv) one representative of officers of the University, elected from amonst
themselves in the manner as may be prescribed by the Statutes;

(xvi) one representative of non-teaching employees elected from amongst
themselves in the manner as may Be prescribed by the Statutes:

(c) Nominated Members—

(xvii) not more than five persons to be nominated by the Chancellor from amongst
the persons interested in University education:

Provided that no employee of the University or Institution affiliated with the
University or recognized by it shall be eligible to be a member:

(d) Special Invitee—

(xviii) any official or expert in any field or eminent educationist, whom the
University may require for advice, consultation or
invited to attend the meeting:

Provided that not more than one official or ex
invited in a meeting at a time.

(2) A member of the Executive Council shall hold
years, if not expressly provided otherwise in sub-section (
members of the Executive Council shall be filled up imi
authority.

(3) No act or proceedings of the Executive Co
the Executive Council shall be invalid or called in
of any vacancy, initial or subsequent, in the Execut]
by the Executive Council, as the case may be.";

(4) after section 25, the following sections shall be inserted:—

::S(jer!]erfl?t?ene o 25A. A University Professor ora University Associate Professor
hall be appointed by the Executive

assistance, may be

pert or eminent educationist may be

office for a period of four
1). {\ny vacancy among the
mediately by the concerned

uncil or of anybody constituted by

question by reason of the existence
ve Council or in any body constituted

Teaching Posts,  OF @ University Assistant Professor S
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constitution of such Selection Committee as well as the procedure for holding its
meetings shall be in consonance with the University Grants Commission Regulations
and Recruitment Rules framed by the State Government from time to time. The Selection
Committee shall send its recommendations in writing to the Executive Council along
with reasoned record of assessment of the persons appeared before it for selection.

}l:rflzss:durc fol{ 25B.(1) At least four members, inclduing two outside subject
0? tie: gs:anlﬁig-;g experts, shall constitue the quorum for a meeting of the Selection

Committee. Committee.

(2) If the Executive Council does not accept the recommendation of a Selection
Committee, it shall refer the recommendation back to the Selection Committee with
reasons for reconsideration and if the Executive Council does not accept the reconsidered
views of the Selection Committee, the matter shall be referred to the Chancellor with
reason and the decision of the Chancellor shall be final.”,

Amendment of 13. In the Bengal Engineering and Science University, Shibpur Act, 2004,—
West Ben. Act . .
XII of 2004. (1) in section 2,— '

(i) inclause (18), for the words “Assistant Professor, Reader, Lecturer”,
the words “Associate Professor, Reader, Assistant Professor,” shall
be substituted;

(ii) for clause (19), the following clause shall be substituted:—
‘(19) "Teacher of the University" means a Professor, Associate
Professor, Assistant Professor, Reader or any other person
holding a teaching post including a part-time teaching post,
appointed or recognised as such by the University,’;
(iii) clause (23) shall be omitted. -
(2) for section 7, the following section shall be substituted: —

C";l‘::l;‘ﬁgr 7.(1) (a) The Vice-Chancellor shall be appointed from the persons

’ of the highest level of competence, integrity, morals and institutional
commitment. The Vice-Chancellor shall be a distinguished academic with a minimum
of ten years of experience in a University system of which at least 5 years shall be as
Professor or ten years of experience in a reputed research or academic administrative
organization of which at least 5 years shall be in an equivalent position of Professor.

(b) The Vice-Chancellor shall be appointed by the Chancellor out of the panel of
three names recommended in order of preference by the Search Committee constituted
by the State Government. While preparing the panel, the Search Committee must give
proper weightage to academic excellence, exposure to the higher education system in
the country and abroad and adequate experience in academic and administrative
governance and reflect the same in writing while submitting the panel to the Chancellor.

(c) Ti}e Search Committee shall consist of the following Members:—

-(1) a nominee of the Chancellor, who shall be the Chairperson of the
Committee;

(i) a nominee of the Chairman, University Grants Commission;
P ([.“) a nominee of the Court:
higherroz{]iiic:atzhat all such Members shall be persons of eminence in the sphere of
colleges of § on and shall not be connected in any manner with the University or
(Zg) (a) l;}slmuvtfoﬂs affiliated with the University or recognised by it.
A e £ ¢ ice-Chancellor shall hold office for a term of four years or till he
appointme i"fe of sixty-five years, whichever is earlier, and shall be eligible for re-
PP "? or ?{“0'5}161 term of four years or till he attains the age of sixty-five years,
whichever is earlier, following the provisions of sub-section ().
®) The “hancellor mqy, nOFWithS{a“diﬂg the expiration of the term of the office
of the Vice-Chancellor or his attaining the age of sixty-five years, allow him to continue
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in office till a successor assumes office, provided that he shall not continue as such for
any period exceeding six months.

(3) The Vice-Chancellor shall be a whole-time officer of the University and shall
be paid from the University Fund such salary and allowances as the Chancellor may
decide in consultation with the State Government.

(4) The Vice-Chancellor may resign his office by writing under his hand addressed
to the Chancellor.

5) If— )

(a) the Vice-Chancellor is, by reasons of leave, illness or otht_er cause,
temporarily unable to exercise the powers and perform the duties of his
office, or

(b) a vacancy occurs in the office of the Vice-Chancellor by reason of death,
resignation, removal, expiry of term of his office or otherwise,

then, during the period of such temporary inability or pending the appointment of a
Vice-Chancellor, as the case may be, the Chancellor in consultation with the Minister
may appoint a person to exercise the powers and perform the duties of the Vice-
Chancellor.

(6) The vacancy in the office of the Vice-Chancellor occurring by reason of death,
resignation, expiry of the term of his office, removal or otherwise shall be filled up by
appointment of a Vice-Chancellor in accordance with the provisions of sub-section (1)
within a period of six months from the date of occurrence of the vacancy, and such
period shall be held to include any period for which a Vice-Chancellor is allowed to
continue in office under clause (b) of sub-section (2), or a person is appointed by the

Chancellor in consultation with the Minister to exercise the powers and perform the
duties of the Vice-Chancellor under sub-section (5).

(7) The Vice-Chancellor may be removed from his office by the Chancellor if he
is satisfied that the incumbent,—

(a) has become insane and adjudged by a competent court to be of unsound
mind; or

(b) has become an undischarged insolvent and stands so declared by a competent
Court; or

(c) has been physically unfit and incapable of discharging function due to
protracted illness or physical disability ; or

(d) has wilfully omitted or refused to carry out the provisions of this Act or

- has committed breach of any of the terms and conditions of the service

contract or has abused or misused the powers vested in him or if the

continuance in the office of the Vice-Chancellor is detrimental to the

interest of the University; or

has l?een proved to be guilty of criminal breach of trust or criminal

negl‘lgencc or gross financial irregularity or impropriety or gross

negligence of duty; or ?

has shown incompetence to perform or has persistently made default in

the performance of the duties imposed on him by or under this Act; or

(g) has been convicted by a court for any offence within the concep£ and
meaning of the Code of Criminal Procedure, 1973; or

(h) is a member of, or otherwise associated with, an
any partisan manner while in office.

(e)

y political party or acts

Explanation.—For the purpose of this sub-clause, whether any party is a political

part‘y or any ggsociation is a political association or any act of the Vice Chancellor
partisan, decision of the Chancellor thereon shall be final e

Provided that the Vice-Chancellor shall be given a reasonabl i
. : € opportunity to show
cause by the Chancellor before taking recourse for his removal
(. (g) and (h).". val under clauses (d), (e),
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(3) for section (4, the following section shall be substituted:—
" The Court. 14. (1) The Court shall consist of the following members:—
(a) Ex officio members—
(i) the Chancellor;

(i1) the Vice-Chancellor;

(iii) the Deans of Faculty Councils for Post-Graduate and Undergraduate
Studies;

(iv) the Secretary, Higher Education Department, Government of West Bengal
or his nominee not below the rank of Joint Secretary to the Government
of West Bengal;

{v) the Secretary, Finance Department, Government of West Bengal or his
nominee not below the rank of Joint Secretary to the Government of West

Bengal;
(vi) the Chairman, West Bengal State Council of Higher Education or his

nominee;
(vii) the President, West Bengal Council of Higher Secondary Education;
(viii) the President, West Bengal Madrasah Education Board;
(ix) a nominee of the Chairman of University Grants Commission;
(x) anominee of the Chairman of All India Council For Technical Education;
(b) Representatives of Departments—

(xi) Heads of Departments of the University;
(xii) five teachers, of whom at least two shall be Professors, elected by the

teachers of the Departments under the Faculty Council for Post-Graduate
and Undergraduate Studies in Engineering and Technology from amongst
themselves as may be prescribed by Statutes;

five teachers, of whom at least two shall be Professors, elected by the
teachers of the Departments under the Faculty Council for Post-Graduate
and Undergraduate Studies in Basic and Applied Sciences from amongst
themselves as may be prescribed by Statutes;

five teachers, of whom at least two shall be Professors, elected by the
teachers of the Departments under the Faculty Council for Post Graduate
and Undergraduate Studies in Social and Management Sciences from
amongst themselves as may be prescribed by the Statutes;

one representative of officers of the University, elected from amongst
(hemse!ves in the manner as may be prescribed by the Statutes;

one representative of non-teaching employees elected from amongst
themselves in the manner as may be prescribed by the Statutes;

(xiii)
(xiv)

(xv)
(xvi}

(c) Nominated Members— .
(xvii) notmore than five persons tobe nominated by the Chancellor from amongst

the persons interested in University education:
Provided that no employee of the University or Institution affiliated with  the
University or recognized by it shall be eligible to be a member;

d) Special Tnvitee— | | N
((’1\’“}?) any official or expert in any field or eminenl educationist, whom the

University may require for advice, consultation or assistance, may be

invited to attend the meeting: . o
vided that not more than ene official or expert or enunent educationist may be
nvi i -f1ng at a fme.
mw;gc)i IR z:«nn;rentbergof the Court shall hold office for a period of four years, if not
expressly provided otherwis‘e in sub-section (1). Any vacanCy among the members of
the Court shall be filled up immediately by the concerned authon%y,

(3) No act or proceedings of the Court or of any b_ody constituted by the Cpgrt
shall be invalid or called in question by reason of. the existence of any vacancy. initial
;)r subsequent, in the Court or in any body constituted by the Court, as the case may

be."”;

Pro
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(4) for section 17, the following section shall be substituted:—

"The Executive 17. (1) the Executive Council shall consist of the following
Council. members:—

(a) Ex officio Members—
(i) the Vice-Chancellor;

(ii) the Secretary, Higher Education Department, Government of West Bengal
or his nominee not below the rank of Joint Secretary to the Government
of West Bengal;

(iii) the Secretary, Finance Department, Government of West Bengal or his
nominee not below the rank of Joint Secretary to the Government of West
Bengal;

(iv) the Chairman, West Bengal State Council of Higher Education or his
nominee; -

(v) the Deans of Faculty Councils for Post-Graduate and Undergraduate
Studies;

(vi) five Directors of Schools by rotation in alphabetical order for one year;
(b) Other Members—

(vii) twelve Heads of Departments, by rotation for one year in alphabetical
order of the Department;

(viii) four teachers, of whom at least two shall be Professors, elected by the
teachers of the Departments under the Faculty Council for Post-Graduate
and Undergraduate Studies in Engineering and Technology from amongst
themselves as may be prescribed by Statutes;

(ix) four teachers, of whom at least two shall be Professors, elected by the
teachers of the Departments under the Faculty Council for Post-Graduate
and Undergraduate Studies in Basic and Applied Sciences from amongst
themselves as may be prescribed by Statutes;

(x) four teachers, of whom at least two shall be Professors, elected by the
teachers of the Departments under the Faculty Council for Post-Graduate
and Undergraduate Studies in Social and Management Sciences from
amongst themselves as may be prescribed by Statutes;

(xi) two persons nominated by the Chancellor interested in University education:

Provided that no employee of the University or of a College or Ins

_ P : titution affiliated
with the University or recognised by it shall be eligible to be a me

mber.
(2) A member of the Executive Council shall hold offic
years, if not expressly provided otherwise in sub-section

members of the Executive Council shall he filled up i
authority.

e for a period of four
(1). Any vacancy among the
mmediately by the concerned

(3) No act or proceedings of the Executive Council or
the Executive Council shall be invalid or called in question
of any vacancy, initial or subsequent, in the Executive Councj
by the Executive Council, as the case may be.".

of any body constituted by
by reason of the existence
lor in any body constituted

(4) One-third of the total number of

members shall be a quorum for i i
the Executive Council.": ! e
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(5) in section 19, in sub-section (2),—
(a) for clause (vi), the following clause shall be substituted:—

“(vi) one or more than one teacher shall be elected by the teachers
of each Department of the faculty council from amongst
themselves in the following manner:—

(a) one Professor from a Department if total number of teachers
in it does not exceed five;
(b) one Professor and one Associate Professor from a
Department if total number of teachers in it does not
exceed ten;
(c) two Professors and one Associate Professor from a Department if total
number of teachers in it does not exceed twenty;
(d) two Professors and two Associate Professors from a Department if total
number of teachers in it exceeds twenty;";
(b) after clause (viii), the following clauses shall be inserted:—

“(ix) one student representative, pursuing Undergraduate studies in the
University and another student representative pursuing Post-
Graduate studies in the University, to be elected by such
Undergraduate and Post-Graduate students, respectively, from
amongst themselves in the manner as may be prescribed by the
Statutes;

(x) one research scholar pursuing research in the University to be elected
by research scholars from amongst themselves in the manner as
may be prescribed by the Statutes.”;

(6) for section 24, the following section shall be substituted:—

"Selection 24. A University Professor or a University Associate Professor
Committee. or a University Assistant Professor shall be appointed by the Executive
Council, on the recommendation of a Selection Committee, and the
constitution of such Selection Committee as well as the procedure for holding its
meetings shall be in consonance with the University Grants Commission Regulations
and Recruitment Rules framed by the State Government from time to time. The Selection
Committee shall send its recommendations in writing to the Executive Council alongwith
reasoned record of assessment of the persons appeared before it for selection.";

(7) for section 25, the following section shall be substituted:—

;Pm;gﬂ;;;e 25. (1) At least four members, inclduing two outside subject
or g i 1

mesting Of experts, shall constitue the quorum for a meeting of the Selection
Selection Committee.

Committee.

(2) If the Executive Council does not accept the recommendation of a Selection
Committee, it shall refer the recommendation back to the Selection Committee with
reasons for reconsideration and if the Executive Council does not accept the reconsidered
views of the Selection Committee, the matter shall be referred to the Chancellor with
reason and the decision of the Chancellor shall be final.".

14. In the West Bengal University of Technology Act, 2000.—

(1) in section 2, in clause (24), for the words “a Professor, Prvinc‘ipal, Associate
Profesor, Reader, Assistant Professor, Lacturer” the words “a Principal, Professor,
Associate Professor, Reader, Assistant Professor” shall be substituted;

(2) insection 29, for sub-section (1), the following sub-section shall be substituted:—

“(1) The State Government may, by notification to be puplished in the Official
Gazette, amend the Schedule either prospectively or retrospectively.”.
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15. (1) The West Bengal University Laws {(Amendment) Ordinance, 20} 1, is hereby
repealed.

(2) Notwithstanding such repeal, anything done or any action taken under the
Waest Bengal University Laws (Amendment) Ordinance, 2011, shall be deemed to
have been validly done or taken under this Act.

STATEMENT OF OBJECTS AND REASONS.

It has been envisaged over some time past that for bringing about transparency
in the appointment of the Vice-Chancellor, Pro-Vice-Chancellor and Teachers of the
State-aided Universities and for introducing provision for removal of the Vice-
Chancelors and Pro-Vice-Chancellors through due process and for sufficient reasons
and for preventing unwanted political interference in the various Authorities of the
Universities and above all for increasing the excellence in the arena of Higher
Education, amendment of some provisions of the Acts and incorporation of some
new provisions are required to be made.

2. Accordingly, it is felt expendient and necessary to amend the Calcutta
University Act, 1979, the Jadavpur University Act, 1981, the North Bengal University
Act, 1981, the Rabindra Bharati Act, 1981, the Kalyani University Act, 1981, the
Burdwan University Act, 1981, the Netaji Subhas Open University Act, 1997, the
Bengal Elgineering and Science Unversity, Shibpur Act, 2004, the West Bengal Siate
University (Barasat, North 24-Parganas) Act, 2007, the Gour Banga University Act,
2007, the Sidho-Kanho-Birsha University Act, 2010, the Vidyasagar University Act,
1981 and the West Bengal University of Technology Act, 2000.

3. As the West Bengal Legislative Assembly was not in session and as it was
necessary to take immediate action in the matter, an Ordinance, namely, the West

Bengal University Laws {Amendment) Ordinance, 2011 (West Ben. Ord. 111 of 2¢11),
was promulgated.

4. The Bull seeks to replace the said Ordinance by an Act of the State Legislature.

5. The Bill has been framed with the above objects in view.

KoLkaTa, BRATYA BASU,
The 14th December, 2011 Member-in-Charge.

West Ben. Ord.
Il of 2011.



FINANCIAL MEMORANDUM.

There is finalcial implication involved in giving effect to the provisions of the
Bill. Necessary provisions for the purpose will be made in the budget in consultation
with the Finance Department of this Government.

KoOLKATA, BRATYA BASU,
The [4th December, 2011, Member-in-Charge.

By order of the Governor,

B. K. SRIVASTAVA, -
Secy.-in-charge 1o the Govt. of West Bengal,
Law Deparrment.
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